MINUTES OF NORMS COMMITTEE (NC-7) OF
PLASTIC & RUBBER PRODUCTS’
MEETING NO.09/AM20
(HELD ON 25.09.2019)

UNDER THE CHAIRMANSHIP OF
SHRI VIJAY KUMAR, ADDL. DGFT

Meeting No. 09/87-NC-7/2019 of NORMS COMMITTEE (NC-7) dealing

with ‘Chapter 39 and 40 of ¥TC (HIS) Code’ held on 25.09.2019, under the
Chairmanship of Shri Vijay Kumar, Addl. DGFT, Directorate General of
Foreign Trade, Department of Commerce, Udyog Bhawan, New Delhi-110011.
Following attended the Meeting:

1)
2)
3)
4)
3)

Shri Nand Lal, Consultant, DIPP

Shri Shaish Kumar, Technical Expert (Consultant), DGET
Shri D.N. Mathur, Technical Expert (Consultant), DGFT
Shri Dilip Kumar, DDG

Shri Ashok Chander Bhatt, FTDO

Following arc the decisions of thc Norms Committec after deliberation

and RA concerned shall take consequential action as per Foreign Trade
Policy/Procedures:

The Committee approved the minutes of Norms Committee -VII Meeting

No. 6 dated 17.07.2019 and Mceting No. 7 dated 07.08.2919 since uploaded on

DGFT website.
MANUAL CASES
Case No. A-77 M/s Kana;n Latex | HQ F. No. 01/87/162/ Status:
Industrics Pvt. Lid., 00003/AM19/DES-VII Deferred
(EOU)

NC No.:09/AM20 ' _
Dated: 25.09.2019

Subject: Request for Fixation of Standard Input-Qutput Norms (SION).

Decision: The commitiee considered the case as per agenda and decided to defer the matter
for examination by DPIIT.

Casc No. A-78  |SNR Reclamation Pvt.  |[HQ F. No. 01/87/50/ Status:

Ltd. 00200/AM19/DES-VII Rejected
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NC No.:09%/AM?20 Adv. Lic. No. and Datc RA F. No,
Dated: 25.09.2019 3010104355 dt. 07.06.2018 30/24/840/00010/AM19

Subject: Enhancement of quantity of Import Item.

Decision : The committee considered the requested of the firm
Import Item and noted that norms fixed carlier by Norm
Thercfore, committee decided to reject the request.

Case No, A-79 SNR Reclamation Pvt, HQ F. No. 01/87/50/ Status:
Ltd. 00035/AM19/DES-VII Rejected
NC No.:09/AM20 JAdv. Lic, No. and Date RA F. No.
Dated: 25.09.2019 (3010104230 dt. 05.02.2018 30/24/040/00017/AM18
Subject: Enhancement of quantity of Import Item,

Decision : The committee considered the requested of the firm for enhancement of quantity of

Import Item and noted that norms fixed carlier by Norms Committee are reasonable,
Thercfore, committee decided to reject the request,

" Case No. A-80 Dharamsi Morarji Chemical HQ F. No. 01/87/50/ Status:
Co. Limited 00079/AM17/DES.VII Approved
NC No.:09/AM20  [[Adv. Lic. No. and Date RA F. No.
Dated: 25.09.2019 {|0310804290 dated 29.04.2016 03/95/040/00059/AM17

Subject: Fixation of norms in respect of Advance Authorization No, 0310804290
dated 29.04.2016

for enhancement of quantity of
s Commitice are reasonable.

—.

Decision : Based on the cxamination of the case of i

tm by Technical Expert (Consultant {DNM}) in
File No. 01/87/050/00079/AM[7, the Committee deci

ded to adopt following norms:-

EXPORT ITEM QTY IMPORT ITEM Quantity —]
BRB  CM40 [OCTAMETHYLCY
SILICONE SULFATE IMT | CLOTETRA SILOXANE} BASIC RAW | 0.72MT
MATERIAL
SILICONE SULFATE LOW IMT (BRB  CM40  [OCTAMETHYLCY
VIS CLOTETRA SILOXANE} BASIC RAW | 0.67MT
MATERIAL

BRB DM0.65 {HEXAMETHYL
DISILOXANI} BASIC RAW 0.05MT
MATERIAL

RA may take consequential action as per Policy / Procedures

_
Case No. A-81 M/s Uniform Synthetics HQ F. No. 01/87/50/00346/ [[Status:
AM19/DES-VII Approved
NCNo.:09AM20 |Adv. Lic. No. and Dalc RA F. No.
Qated: 25.09.2019 |(0310821406 dt. 04.06.2018 03/95/040/00175/AM19
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Subject:

Enhancement of quantity of Import Items and inclusion of

Import Item TRIETHYLENE PENTAMINE.

Decision: Bascd on the examination of the case of firm by Technical Expert (Consultant {IDNM}) in
File No. 01/87/050/00079/AM{7, the Committec decided to adopt following norms in respect of
Import Items in the Minutes of Meeting No.2 of Norms Committec-VI] which was held on

01.05.2019:-
EXPORT ITEM Qiy IMPORT ITEM Quantity
MALEIC / FUMARIC MODIFIED e
ROSIN ESTER 1Kg | TALL QII. ROSIN 0.842Kg
PENTAERY THRITOQIL, 0.147Kg
| FUMERIC ACID 0.111Kg
REACTIVE POLYAMIDE RESIN DIMER ACID 0.6035Kg
WITH FREE AMINO VISCOSITY| IKg | TRIETHYLENE
AT 250 C TO 175 POISES PENTAMINE 0.132KG
PENTAETHYLENE
HEXAMINE 0.1324Kg
DIETHYLENE TRIAMINE | 0.1324Kg
RA may take consequential action as per Policy / Procedures
Case No. A-82 M/s Crest Composites & |[lIQ F. No. 01/87/50/ Status:
Plastes Pvt. Limited 177/AM19/DES.VII Approved
NC No.:09/AM20 |[Adv. Lic. No. and Date _ |RA F. No.
Dated: 25.09.2019 (0810142246 dt.27.03.2018 {|08/24/40/387/AM18

Request: Fixation of adhoe norms.

Decision: Bascd on the examination of the casc of firm by Technical Expert (Consultant {DNM}) in
File No. 01/87/050/00177/AM]19, the Committec decided to adopt following norms:-

EXPORT ITEM QTY IMPORT ITEM Quantity
Saturated Polyester Resin-CT 7022 {Non .
. - Glycerine
Volatile Matter Not Less Then 65%} 1Kg 0.0483Kg
Neo Pentyl Glycol 0.1092Kg
Phthalic Anhydride 0.3907Kg
Luric Acid 0.0417Kg
Butyle Ccllesolve 0.0676Kg
RA may take consequential action as per Policy / Procedurcs
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Case No. A-83

M/s Crest Composites &
Plastes Pvt. Limited

__|

HQ F. No.

01/87/50/170/AM19/DES.\2

Status:
Approved

NC No.:09/AM20
Dated: 25.09.2019

Adv. Lic, No. and Date
0810142102 dt. 01.03.2018

RA F. No,
08/24/40/327/AM18

]

Request: Fixation of adhoc norms.

Decision: Based on the cxamination of the case of firm by Tcchnical Expert (Consultant {DNM}} in
File No. 01/87/050/00170/AM19, the Committee decided te adopt following norms:-

EXPORT I'TEM QryY IMPORT ITEM Quantity
UnSaturated Polyester Resin 1Kg | Mono Propylene Glycol 0.0489Kg
Purificd Isophthalic Acid 0.0648Kg
Mono Etylene Glyeol 0.0197Kg
Phthalic Anhydride 0.0188Kg
Malcic Anydride 0.2063Kg
Styrene Monomer 0.3415Kg
RA may take consequential action as per Policy / Procedures
Case No. A-84 Envitech Chemicals HQ F. No. 01/87/50/ Status:
Specialities Pvt. Ltd. 385/AM17/DES.VII Approved

NC No.:09/AM20 [|[Adv. Lic. No. and Date[RA F. No.
Dated: 25.09.2019 (3110066283 dt. 08.08.2016

31/83/040/00057/AM17

Subject: Fixation of norms in respect of Advance Authorization No. 3110066283

dated 08

.08.2016.

Decision: Based on the examination of the case of firm by Technical Expert (Consultant {DNM}) in
File No. 01/87/050/00385/AM17, the Committec decided 1o adopt following norms:-

EXPORT ITEM QTY IMPORT ITEM Quantity
PHPA-HT {Partially Hydrolysed ACRYLIC POLYMER 2718
Polyacrylamide HT, containing Not Less 1K {With 10 to 20% volatile 0.60K
Than 60% Acrylic Polymer 2718} & mater} OUKE
RA may take consequential action as per Policy / Procedures
Case No. A-85 Envitech Chemicals HQ F. No. 01/87/50/ Status:
Specialities Pvt. Ltd. 293/AM19/DES.VII Approved

NC No.:0%AM20 ||/Adv. Lic. No. and Daie|RA F. No.
Dated: 25.09.2019 |3110067010 dt. 20.03.2018

31/83/040/00170/AM18

Subject: Fixation of norms in respeet of Advance Authorization
No. 3110067010 dated 20.03.2018.
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Decision: : Based on the examination of the casc of firm b

File No. 01/87/050/00385/AM17, the Committce decided to ratify the licensc as under:-

y Technical Expert (Consultant {DNM}) in

NC No.:09/AM20
Dated: 25.09.2019

Adv. Lic. No. and Date RA F. No.
2410042292 dt.13.10.2017  |[24/24/040/00001/AM18

e EXPORT I'TEM QTY IMPORT ITEM Quantity
PHPA-HT {Partially Hydrolysed POLYACRYLAMIDE K 645
Polyacrylamide containing Not Less With 10 to 20% wvolatile
Than 70% Acrylic Polymer K645} 279000K g imﬂer} U ] 180000k
RA may take consequential action as per Policy / Procedures
Case No. A-86 M/s STYLO HQ F. No. 01/87/050/ Status:
TABLEWARES 00034/AM19/DES-VII Deferred

Subject: Enhancement in the quantity of Import Item allowed by NC against Advance
Authorization No. 2410042292 dt. 13.10.2017.

Dcecision: The Committee considered the request of the firm and decided to give Personal Hearing
to the firm with technical and production persons who are well versed with the case to explain the
export product and process involved and deferred the case.

Case No. A-87

M/s SPERRY PLAST LTD |HQ F. No. 01/87/050/

00366/AM17/DES-VI

NC No.:09/AM20
Dated: 25.09.2019

Adv. Lic. No.

and Daic|[RA F. No.

0510399235 D1:26.07.2016 05/24/040/00178/AM17

Status:
Approved

Subject: Fixation of norms in respect of Advance Authorization No. 0510399235
Dated:26.07.2016

Decision: Based on the examination of the case of firm by Technical Expert (Consultant {SK}) in
File No. 01/87/050/00366/AM17, the Committce decided to ratify the license as under:-

EXPORT ITEM QryYy IMPORT ITEM Quantity
TPR/ Thermoplastic Styrene Lthylene Bytylene Styrene Co-
Compound/ TPE 200000Kg | Polymer/ Styrene Butadiene Styrene Co- [08000K g

Polymer (rclevant grade)
K-Resin, Styrene Butadiene Copolymer 96000Kg
(rclevant grade)

RA may take consequential action as per Policy / Procedures




Status:

LCase No. A-88 l?s SPERRY PLAST LTD ’ HQ F. No. 01/87/050/

)@367/AM 17/DES-VI 7 Approved
NC No.:09/AM20 [Adv. 1ic. No. and DateRA F. No.
Dated: 25.09.202’ 0310399213 Dt:26.07.2016 ,(;24/040/00179/AM17JJ

Subject: Fixation of nomrs in respect of Advance Authorization No., 0510399213
Dated: 26.07.2016.

Decision: Based on the cxamination of the case of firm by Technical Expert (Consultant {SK}) in
File No. 01/87/050/00366/AM 17, the Commitice decided to ratify the license as under--

EXPORT I'TEM QTY IMPORT ITEM Quantitﬂ
TPR/ Thermoplastic Styrenc Ethylene Bytylene Styrene Co-
Compound/ TPE 200000Kg | Polymer/ SBS Co-Polymer/Styrenc 108000Kg
Butadicne Styrene Block Co-Polymer

K-Resin, Styrene Butadienc Copolymer 96000K g

RA may take consequential action as per Policy / Procedures j

Case No. A-89 j

00085/AM18/DES-VI proved

M/s SPERRY PLAST L’I‘Ij HIQ F. No. 01/87/050/ (STalus:
Ap

NC No.:09/AM20
Dated: 25.09.2019

Adv. Lic. No. and Date RA F. No.
0510402145 Dt:03.04.2017 05/24/040/00660/AM17 ]

Subject: Fixation of norms in respect of Advance Authorization No. 0510402145
Dated:03.04.2017.

Decision: Based on the cxamination of the casc of firm by Technical Expert (Consultant {SK}) in

File No. 01/87/050/00366/AMI 7, the Commitice decided to ratify the license as under:-

[ EXPORT ITEM QTy IMPORT ITEM Quantity
TPR/ Thermoplastic Styrene Ethylene Bytylene Styrene Co-
Compound/ TPE 125000Kg | Polymer/ SBS Co-Polymer/Styrene 37500Kg

Butadicne Styrene Block Co-Polymer

K-Resin, Styrenc Butadiene Copolymer 90000K.g

RA may take conscquential action as per Policy / Procedures

00304/AM18/DES-VI Approved

Adv. Lic. No. and Date|RA F. No.
0510403829 Dt: 29.08.2017 05/24/040/00224/AM18

Case No. A-90 ’M/s SPERRY PLAST LTD [[HQ F. No. 01/87/050/ Status:

NC No.:09/AM20
Dated: 25.09.2019

Subject: Fixation of norms in respect of Advance Autherization No. 0510403829
dated 29.08.2017.
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Decision: Based on the examination of the case of firm by Technical Expert (Consultant {SK}) in
File No. 01/87/050/00366/AM17, the Committee decided to ratify the license as under:-

EXPORT ITEM QTY IMPORT ITEM Quantity
TPR/ Thermoplastic Styrene Ethylenc Bytylene Styrene Co-
Compound/ TPE Polymer/ SBS  Co-Polymer/Styrene
250000K .
& | Butadiene Styrene Block Co-Polymer 100000Kg
{rclevant grade)
K-Resin, Styrenc Butadicne Copolymer
(rclevant grade) 155000Kg
RA may take consequential action as per Policy / Procedures
Case No. A-91 M/s SPERRY PLAST L'TD |HQ F. No. 01/87/050/ Status:
00160/AM18/DES-VI Approved

NC No.:05/AM20 [[Adv.
Dated: 25.09.2019 (|6510403114 Dt: 14.06.2017

Lic. No.

and Daie[RA F. No.
05/24/040/00123/AM 18

Subject: Fixation of norms in respect of Advance Authorization No. 0510403114

dated: 14.06.2017.

Decision: Based on the examination of the case of firm by Technical Expert (Consultant {SK}) in
File No. 01/87/050/00366/AM 17, the Committee decided to ratify the license as under:-

EXPORT ITEM QTY IMPORT ITEM Quantity
TPR/ Thermoplastic Styrene Ethylene Bytylenc Styrenc Co-
Compound/ TPE Polymery SBS  Co-Polymer/Styrene
125000Kg Butadienc Styrene Block Co-Polymer 37500Kg
{rclevant grade)
K-Resin, Styrenc Butadienc Copolymer 90000K
(relevant grade)
RA may take consequential action as per Policy / Procedurces
Case No. A-92 M/s SPERRY PLAST LLTD [HQ F. No. (1/87/050/ Status:
00020/AM18/DES-VI Approved

NC No.:09/AM20 |Adv.
Dated: 25.09.2019 [[0510401605 Dt:13.02.2017

Lic. No.

and Date[RA F. No.
05/24/040/00575/AM17

Subject: Fixation of norms in respect of Advance Authorization No, 0510401605

dated:13.02.2017.

Decision: Based on the examination of the case of firm by Technical Expert (Consultant {SK}) in File
No. 01/87/050/00366/AM17, the Committce decided to ratify the license as under:-

EXPORT ITEM QrY IMPORT ITEM Quantity
’ ’ i Styrene Fthylene Bytylenc Styrene Co-
PR/ Thermoplastic 125000Kg yr y yiy‘ o 37500Kg
Compound/ TPE Polymer/ Styrenc Butadicne Styrene Co
7
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Polymer/SBS Block Co-Polymer

(relevant grade)

K-Resin, Styrenc Butadiene Copolymer

(relevant grade) 90000Kg

RA may take consequential action as per Policy / Procedures
Case No. A-93 M/s SPERRY PLAST LTD |[HQ F. No. 01/87/050/ Status:
_|00467/AM17/DES-VI  [[Approved

NC No.:09/AM20 {Adv. Lic. No. and DatelRA F. No.
Dated: 25.09.2019 (0510401070 Dt:04.01.2017 05/24/040/00490/AM 17

Subject: Fixation of nomrs in respect of Advance Authorization No. 4510401070

dated:04.01,2017.

Decision: Decision: Based on the cxamination of the case of firm by Technical Expert (Consultant
{S8K}) in File No. 01/87/050/00366/AM17, the Committee decided to ratify the license as under:-

EXPORT ITEM QrY IMPORT ITEM Quantity
TPR/ Thermoplastic Styrenc Ethylenc Bytylene Styrene Co-
Compound/ TPE Polymer/ Styrene Butadiene Styrenc Co-
156000Kg | Polymer/SBS Block Co-Polymer | 45000Kg
(relevant grade)
K-Resin, Styrene Butadicne Copolymer
(rclevant grade) [08000Kg
RA may take consequential action as per Policy / Procedures
Case No. A-94 M/s SPERRY PLAST LTD [[HQ F. No. 01/87/050/ Status:
00316/AM18/DES-VI Approved
NC No.:09/AM20 {Adv. Lic. No. and Date/RA F, No.
Dated: 25.09.2019 |0510403107 Dt:13.06.2017 05/24/040/00122/AM18

Subject: Fixation of norms in respect of Advance Authorization No. 0510403107

dated:13.06.2017.

Decision: Based on the examination of the case of firm by Technica! Expert (Consultant {SK1) in
File No, 01/87/050/00366/AM17, the Committee decided to ratify the license as under:-

EXPORT ITEM QTY IMPORT ITEM Quantity
TPR/ Thermoplastic Styrene Ethylene Bytylene Styrene Co-
Compound/ TPE 125000Kg | Polymer/ SBS  Co-Polymer/Styrene | 37500Kg
Butadicne Styrenc Block Co-Polymer
K-Resin, Styrene Butadicne Copolymer 90000K g
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RA may take consequential action as per Policy / Procedures

Case No. A-95

M/s Pavaman Poly
Products Pvt. Ltd.

HQ F. No.
01/87/050/00190/AM19/DES-
VI

NC No.:09/AM20
Dated: 25.09.2019

Adv. Lic. No. and Date
0710110451D1:23.09.2016

RA F. No.
07/24/040/00203/AM17

Stalus:
Deferred

Subject: Fixation of nomrs in respect of Advance Authorization
No. 0710110451 Dated:23.09.2016.

Decision: The commiltec considered the casc as per agenda and decided to call from the firm
Chemical names of three import items along with their complete description

Case No. A-96 Envitech Chemicals HQ F. No. 01/87/50/ Status:

Specialities Pvt. Ltd. 384/AM17/DES.VII Approved

NC No.:09AM20 |[Adv. Lic. No. and Date/|RA F. No.
Dated: 25.09.2019 (3110066284 dt. 08.08.2016  (|31/83/040/00056/AM 17

Subject: Fixation of norars in respect of Advance Authorization No. 3110066284
dated:08.08.2016.

Decision: Bascd on the examination of the case of firm by Technical Expert (Consultant {IDNM}) in

File No. 01/87/050/00384/AM 17, the Committee decided to adopt the following norms:-

EXPORT ITEM Qry IMPORT ITEM Quantity
PHPA-LT {Partially Hydrolysced .
Polyacrylamide containing 60% Acrylic 1Kg ACRYLIC POLYMER 802 0.60Kg
Polymer 802}

RA may take consequential action as per Policy / Procedures

Envitech Chemicals HQ F. No. 01/87/50/ Status:
Specialities Pvt, Ltd. 351/AMI6/DES.VII Approved

Casc No. A-97

NC No.:09/AM20 [[Adv. lic. No. and Datc||RA F. No.
Dated: 25.09.2019 ([3110065872 Dt:15.01.2016 31/83/040/00150/AM16

Subject: Fixation of norms in respect of Advance Authorization No. 3110065872
dated 15.01.2016.

Decision: Bascd on the cxamination of the case of firm by Technical Expert (Consultant {DNM}) in
File No. 01/87/050/00351/AM16, the Committee decided to adopt the following norms:-

EXPORT ITEM QTY IMPORT ITEM Quantity
PHPA-LT {Partially Hydrolysed ACRYLIC POLYMER 801
Polyacrylamide  containing Not Less 1Kg 0.300Kg
Than 30% of Acrylic Polymer 801 and
9
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Acrylic Polymer 802 each }

ACRYLIC POLYMER 802

0.300Kg

SODIUM SULPHATE

0.400Kg

RA may take consequential action as per Policy / Procedurcs

Case No. A-98

Envitech Chemicals
Specialities Pvt. Ltd,

|

HQ F. No. 01/87/50/
292/AM19/DES.VII

Status:
Approved

NC No.:09/AM20
Dated: 25.09.2019

3110067009 Dt:20.03.2018

Adv. Lic. No. and DatclRA F. No.

31/83/040/00169/AM 16

|

Subject: Fixation of nomrs in respect of Advanee Authorization
No. 3110067009 Dt:20.03.2018.

Decision: Basced on the cxamination of the case of firm by Technical Expert (Consultant { DNM}) in
File No. 01/87/050/00351/AM16, the Commitice decided to adopt the following norms:-

EXPORT ITEM Qry IMPORT ITEM Quantity
PHPA-LT{Partially Hydrolysed
Polyacrylamide containing Not.Less Tha 1K POLYACRYLAMIDE A 756 0.60K
n 60% of POLYACRYLAMIDE A 8 OURE
756}
SODIUM SULPHATE
o 0.40Kg
(indigenous)
| RA may take consequential action as per Policy / Procedures
Case No. A-99 M/s Zenith Industrial HQ F. No. 01/87/050/ Status:
Rubber Products Pvt, Ltd.  [[00102/AM19/DES-VII Approved

NC No.:09/AM20
Dated: 25.09.2019

Adv. Lic. No. and Date/|RA F. No.

0310819848 dt, 15.03.2018

03/95/040/01082/AM18

Subject: Inclusion of Import Item Plastic Pallets {Packing Material}

Decision: The commitice considered the request of the firm and decided 1o include Import
Item Plastic Pallets (Packing Material) Sizel100x1100x120mm with 235 Number with
accountability clause, in the Minutes of Mecling No. 17 of Norms Commitice-VII which was

held on 24.10.2018.

Case No. A-100

WACKER METROARK
CHEMICALS PVT LTD.

HQ F. No.
01/87/050/00250/AM16

Status:
Approved

NC No.:09/AM20
Dated: 25.09.2019

Adv. Lic. No. and Dalc[RA F. No.

0210206166 Dt: 18.09.2015

02/24/040/00120/AM 16
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Subject: Corrected Comments.

Decision : Based on the revised technical comments of Department of Chemicals and Petro
Chemicals, committee decided to adopt the following norms in placc of the carlier norms fixed by
Norms Committee-VII in its Meeting No.4 which was held on19.06.2019 -

EXPORT ITEM qQny IMPORT ITEM Quantity
1.Belsil (R) UL 630 1Kg | Wacker PDM siloxanc{ Poly 0.489K
M5(Emulsion of Silicone Dimethyl Siloxanc} HOIRE
FlUIdeime.hy[ Polysiloxanc) Marlon AS 3/ Rhodacal S8 A/R

(Lincar Alkyl Benzene 0.0387Kg

Sulphonic Acid)

Iso Tridecanol Ethoxylated/Iso
Trideey! Alcohol (Lutensol TO
108/TO 5/TO 6/TO 3/TQ 12
Marlipal O 13-109/0 13-50/
013-30/0 13-60 Imbentin- T
100 90%/T-050/ T-030)

0.0i43Kg

As per policy,

Packing Material if applicable

Dimethylcyclosiloxanc/
Dimethyleyelosiloxane mixture
(DMCYKF -9702-T 0.489Kg
2Belsil  (R) UL 630| IKg | Mecthylsiloxanes (Qrgano-
MS5(Emulsion of Siliconc Inorganic Compound)

Fluldelmclhyl. Polysiloxanc) Marlon AS 3/ Rhodacal SS A/R
(Linear Alkyl Benzenc 0.0387Kg
Sulphonic Acid)

Iso Tridecanol Ethoxylated/Iso
Tridecyl Alcohol (Lutensol TO
108/TQ 5/TO 6/TO 3/TO 12
Marlipal O 13-10%/0 13-50/
013-30/0 13-60 Imbentin- T
100 90%/T-050/ T-030)

0.0143Kg

Packing Matcrial As per policy,

if applicable
3. Belsii (R) UL 9810] 1Kg gl?sgf}; Il’gl“]f) :;:’:}a“"{ Poly 0.452Kg
M5(Emulsion of Silicone Y
Fluid/Dimethy! Polysiloxanc) Marlon AS 3/ Rhodacal §8 A/R
{Liner Alkyl Benzenc 0.0543Kg
Sulphonic Acid}
Iso Tridecanol Ethoxylated/Iso
Tridecyl Alcohol Lutensol TO
108/TO 6/TQ 3/TO 12 Marlipal
0.059K,
0 13-109/0 13-50/ 013-30/0 &
13-60 Imbentin- T 100 90%/T-
050/ T-030
. . As per policy,
Packing Material if applicable
4. Belsil (R) UL 9810| 1Kg | Dimethylcyclosiloxane/
M5(Emulsion of Silicone Dimethyleyclosiloxane mixture
Fluid/Dimethyl Polysiloxanc) (DMCYKF -9702-T 0.452Kg

Methylsiloxanes (Organo-
Inorganic Compound)
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Marlon AS 3/ Rhodacal S§ A/R
{Liner Alkyl Benzenc
Sulphonic Acid}

Tridecyl Alcohol (Lutensol TO
108/T0 6/TO 3/TO 12 Marlipal
O 13-109/0 13-50/ 013/013/0
13-60 Imbentin- T 100 90%/ T-
050/ 'T-030)

Iso Tridecanol Lthoxylated/Iso

0.059Kg

0.054Kg

Packing Material

As per policy,
if applicable

5. Belsil (R) HL 2999 M3
(Ermulsion of Silicone
Fluid/Dimethy] Polysiloxanc)

Wacker PDM siloxane{Poly
Dimethy! Siloxanc}

0.5950K g
Iso Tridecanol Ethoxylated/Tso

Tridecyl Alcohol (Lutensol TO
108/TO 5/TO 6/TO 3/TO 12

Marlipal O 13-109/0 13-50/ 0.0350Kg

013-30/0 13-60 Imbentin- T

100 90%/T-050/ -030)

e 1

Wacker Silazane HMN

{Hexamethyldistazanc) 0.00177Kg

Sodium Benzoate 0.0045Kg

CITRIC ACID ANHYDROUS

2-Hydroxy 1,23 Propane 0.0033Kg

Tricaboxylic Acid

RHODICARE T (Xanthan 0.0013Kg

Gum)

HEXAMETHYLDISILOXANE 0.00008Kg
As per policy,

Packing Material

if applicabie

6.Belsil (R) HL 2999 M3

Wacker PDM Siloxanc/EXT

(Emulsion of Silicone Fluid/ LINEAR/EXT LINER{ Poly 0.595Kg
Dimethyl Polysiloxanc) Dimethyl Siloxanc)
Iso Tridecanol Ethoxylated/Iso
Trideeyl Alcohol (Lutensol TO
108/TO 5/T0 6/TO 3/TO 12
Marlipal O 13-109/0 13.50/ 0.0350Kg
O13-30/0 13-60 Imbentin- T
100 90%/T-050/ T-030
Wacker Silazane HMN
(Hexamethyldislazanc) 0.00177Kg
Sodium Benzonate 0.0045 Kg
CITRIC ACID ANHYDROUS
2-Hydroxy 1,23 Propane 0.0033Kg
Tricaboxylic Acid
RHODICARE T (Xanthan 0.0013Kg
Gum)
HEXAMETHYLDISILOXANE 0.00008Kg
- o
L Packing Matcrial Qipi) elrics gl::cy
12
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7. Belsii (R) UL 9819
(Emulsion of Silicone Fluid/
Dimethyl Polysiloxane

Wacker PDM Siloxanc{ Poly
Dimethyl Siloxanc}

0.440Kg

Iso Tridecanol Lthoxylated/Iso
Tridecyl Alcohol (Lutensol TO
108/TO 5/TO &/TC 3/TO 12
Marlipal O 13-109/0 13-50/
013-30/C 13-60 Imbentin- T
100 90%/T-050/'T-030

0.0470Kg

Marton AS 3/ Rhodacal 88 A/R
{Linear Alkyl Benzene
Sulphenic Acid}

0.0377Kg

2- Mecthyl- 4- Isothiazolin-3-one

0.00113Kg

5-Chloro-2- Methyl- 4
Isothiazolin-3-one Kathon CG
/Microcare ITO

0.0005Kg

Packing Material

As per policy,
if applicable

8. Belsil (R) ADM 331
{Emulsion of Amino Silicone
Fluid/Amino Polysiloxane)

1Kg

Wacker PDM  Siloxane{Poly
Dimethyl Siloxanc}

0.348Kg

Wacker AK 10 (Dimethyl
Polysiloxanc)

0.00894Kg

Silane PC [220/Geinosil GF
95/Silane USI D131 JH-A
602 Silanc Coupling Agent
{Amino Ethyl Amino Propyl
Methyl Dimethoxy Silane)

0.00363Kg

CITRIC ACID ANHYDROUS
2-Hydroxy 1,23  Propanc
Tricaboxylic Acid

0.00417Kg

Sodium Benzoate

0.0046Keg

HEXAMETHYLDISILOXANE

0.00002Kg

DEHYQUART A CA
Cetrimonium Chloride

0.010Kg

Packing Material

As per policy,
if applicable

9.Powersoft (R) 270
(Emulsion of Amino Silicone
Fluid/Amino Polysiloxanc)

1Kg

Wacker PDM Siloxane{Poly
Dimethyl Siloxanc}

0.383Kg

Iso Tridecanol Ethoxylated/Iso
Tridecyl Alcohol (Lutensol TO
108/TO 5/TO &T0O 3/TO 12
Marlipal O 13-109/0 13-50/
013-30/0 13-60 Imbentin- T
100 90%/T-050/ T-030

0.185Kg

Silane PC 1220/Geinosil GF
95/Silane  UST DI311/ JTH-A
602 Silanc Coupling Agent
(Amino Ethyl Amino Propyl
Methyl Dimethoxy Silanc)

0.0137Kg

HEXAMETHYLDISILOXANE

0.00005Kg

13
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Packing Material

As per policy,
if applicable

10. Wacker (R) Finish CT
183E / Wacker (R) Finish CT'
190M (Emulsion of Amino
Silicone Fluid/Amino
Polysiloxanc)

Wacker PDM Siloxanc{ Poly
Dimethyl Siloxane}

0.01778Kg

Lutensol XL 80/Lutensol XL 50
Mono{2 Propylheptyl}, ether,
polymer with Oxirane

0.0869Kg

Iso Tridecanol Ethoxylated/Iso
Tridecyl Alechol (Lutensol TO
108/TO 5/T0O 6/TO 3/TO 12
Marlipal O 13-109/Q 13-50/
013-30/0 13-60 Imbentin- T
100 90%/T-050/ T-030)

0.0188Kg

Silane PC 1220/Geinosil GF
95/Silane USI DI311/ JH-A
602 Silanc Coupling Agcent
{Amino Lthyl Amino Propyl
Mcthyl Dimethoxy Silanc)

0.0089Kg

HEXAMETHYLDISILOXANE

0.00001Kg

Packing Material

As per policy,
if applicable

1. Wacker (R) Finish CT
933E (Emulsion of Amino
Silicone Fluid/Amino
Polysiloxanc)

IKg

Wacker PDM  Siloxane {Poly
Dimethy! Siloxang}

0.1606 Kg

Lutensol XL 80/Lutensol X1 50
Mono{2 Propylheptyl}, cither ,
polymer with Oxirane

0.079 Kg

Iso Tridecanol Ethoxylated/ Iso
Tridecyl Aleohol (Lutensol TG
108/TO 5/TO &/TO 3/TO 12
Marlipal O 13-109/0 13-50/0
13-60 Imbentin- T 100 90%/ T-
030)

0.0168 Kg

Silane PC 1220/Geinosil GF
95/Silane USI DI311/ JH-A
602 Silanc Coupling Agent
{ Amino Ethyl Amino Propyl
Mecthyl Dimethoxy Silane)

0.0081 Kg

HEXAMETHYLDISILOXANE

0.0000] Kg

“Pluronic F 127 Prill /Poloxamer
407/Synperonic  PE  /F127
(Flake)

0.0472Kg

Packing Maicrial

As per policy,
if applicable

12. Wetsoftl (R) 237 Cone
(Emulsion of  Speciality
Polysiloxanc)

1Kg

Wetsoft NE 809/ Wetsoft NE
810/ Wacker Intermediate C
404/Wacker Intermediate C 405
{Specialty Polysioxanc}

0.701Kg

Packing Material

As per policy,
if applicable

14
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13. Wetsoftl (R) 333 Cone
(Emulsion of  Speciality
Polysiloxane)

Wetsoft NE 809/ Wetsoft NE
8i0/ Wacker Intermediate C
404/Wacker Intermediate C 405
{Specialty Polysioxane}

0.113Kg

Lutensol 80/Lutensol XP 50
Poly{Oxy 1,2 cthancdiyl} alpha
2 Propylheptyl, omega hydroxyl
2 Propylheptanoel

0.0121Kg

BAYPRET USV
Polyether,
preparation)

(Modified
Aqueous

0.1645Kg

2- Methyl- 4- Isothiazolin-3-onc

0.001Kg

As per policy,

E’ackmg Material if applicable
Wacker PDM  Siloxane{Poly
Dimethy! Siloxanc} 0.577Kg
Wackcr Slllazranc HMN 0.0017 Kg
(Hexamethyldislazanc)
14, Belsil {R) 2899 (Emulsion 1Kg
of Silicone Fluid/Dimethyl HEXAMETHYLDISILOXANE 0.00009 Kg
Polysiloxane) PLURIOL B 200
. E 200 (Polycthylene 0.00498 Kg
_Glycol)
Pluronic F 127 Prill /Poloxamer
407/ Synperenic PE  /F127 0.0299Kg
(Flake)
RHODICARE T (Xanthan 0.00166
Gum)
CITRIC ACID ANHYDROUS
2-Hydroxy 1,23  Propanc 0.00326
Tricaboxylic Acid
Sodium Benzoate 0.0045

Packing Material

As per policy,
if applicable

RA may take consequential action as per Policy / Procedures

Case No.:30—:’25f877-—

ONLINE CASES

" [Party Name: STERA

ALC1/2018 ENGINEERING INDIA ALC1/2019
PRIVA'LE LIMITED 25.09.2019
HQ File T TIRLAFile

:01/87/050/01227/AM 19/

1:04/24/040/00100/AM 16/

24.07.2015

"7 Mecet No/Date:9/87- gSEa‘tus-:_

!Defcrred \

t
" ILic.No/Date:0410160835 {

' Decision : The committee considered the case as per agenda and decided to defer the matter for’

d

examination of the case by DPIIT

Case N0.:337/24/87-
ALC1/2018

" [Party Name: SHAKTI
'ECOGREEN

ALC1/2019

15
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ﬁrm in thlS regard may be issued and dcfcrrcd the casc

! ' o ©25.092019 !

IHQ File IRLA File " 'Lic.No/Datc:0610038207 |
(0U/8TI0S0/01143/AMIS/  |:06/24/040/00023/AM16/  (25.08.2015

EDemswn The committee considered the case as per agenda and noted that a DL was 1ssucd to thc

Jﬁrm However, firm has not replied the DL Therefore, committee decided that a final reminder to

R T o e —— e e g o e

Case No.:27/25/87-  [Party Name: SRF LIMITED  Meet No/Datc:9/87- [status:
ALC1/2018 i ALC1/2019 chfcrrcd
25.09.2019

HQ File IRLA File " Lic.No/Date:0410161052 |
QUBT/OSO/OI24/AMIS/  [O424/040/0003FAMI6/  128.09.2015

Declsmn The committee noted that hard copy of the apphcatlon has not bccn received from RA
sdcspltc rcmmdcr Ihereforc, commltlec dcmdcd to rcmmd the RA Hcad and dcferrcd the case '

...................... —— J—

{Case No.:390/24/87- Party Name: KATALINE ~ Meet No/Date:9/87-  |Status:
'ALC1/2018 INFRAPRODUCTS PVT.  ALC1/2019 Deferred
, ILTD. 25.09.2019 !

HQ File [RLA File Lic.No/Date: 5010002226 |

1:01/87/050/01196/AM19/ 50/24/040/00012/AM16/ 20 10.2015

[De(:lswn : The committee considered thc case as per agcnda and noted that a DL was issucd to thc
firm . However, firm has not replied the DL Therefore, committee decided that a final reminder to
ifirm in this regard may be issucd and deferred the casc

{Case No.:348/24/87- |Party Name: RATHNA Mect No/Datc:9/87-  Status:

ALC1/2018 IPACKAGING INDIA 'ALCI1/2019 \Approved
'PVT.LTD, 25.09.2019

HQ File RLA File Lic.No/Date:0710109070

=(1/87/050/01 154//\Ml9/ l''07’/’24/040/00275/}‘\M16! 23.11 2015 i 1

;Decls10n Bascd on the cxamination of the case of ﬁrm by Icchmcal Expcrt (Consultam
{DNM}} in File No. 01/87/050/01154/AM19, the Committcc decided to adopt following norms ;-

EXPORT ITEM QUANITY IMPORT ITEM QUANITY
ALLOWED
INKG
' | MULTILAYER PRINTED 0.0840Kg
|| FLEXIBLE (PACKAGING
I | MATERIAL) IKg LOW DENSITY
;| LAMINATED FILM POLYETHYLENE (LLDPE)
" | ROLLS {containing ;
polyethylene and polyster)
LINEAR LOW DENSITY 0.2940Kg
POLYETHYLENE }
(LLDPL) ’
METALLOCENE LINEAR 0.4620Kg
LOW DENSITY
POLYETHYLENE-

MLLDPL/ HIGH DENSITY
POLYETHYLENE- HDPE

1 POLYLTHYLENE 0.2040Kg |
| TEREPHTHALATE  (BO i
1 PET)

16
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f | RA rﬁvay take consequential action as per Policy / Procedures

:01/87/050/01228/AM19%/ 1:041'24/040/00215/AM16/ 112.02.2016

t [Case No.:31/25/87- " IParty Name: OREN IMeet No/Date:9/87- Ft;{tis:

~ ALC1/2018 HYDROCARBONS 'ALCI/2019 Approved
| | PRIVATE LTD. '25.09.2019

i HQFle  [RLAFik ‘Lic.No/Date:0410161604

Decision : Based on the examination of the casc of firm by Technical Expert (Consultant {SK}) in
File No. 01/87/050/01228/AM19, the Committee decided to ratify the licensc as under:-

I
|
|6 EXPORT ITEM QUANITY IMPORT ITEM QUANITY
o ALLOWED
|| INKG
L 1| XANTHAN GUM LIQUID
P { FOR INDUSTRIAL USE XANTHAN GUM
: l ONLY ) {CONTINING 1000.000MT | ( FOR INDUSTRIAL USE 450.000MT
b b | MINIMUM 45% OF ONLY )
* | [.SOLID XANTHAN GUM}
: ORGANOPHILIC CLAY 50.000MT
. RA may take conscquential action as per Policy / Procedures
Case No.:128/24/87- Party Name: RATHNA :Mect No/Date:9/87- Status:
. |ALC1/2018 tPACK}'\GING INDIA ;ALCIIZO 19 Approved
| PVT.LTD, 125.09.2019 ‘
i Lic.No/Date:0710110389

| 1.01/87/050/00934/AM 19/

' |HQ File lRLA File
:07/24/040/00161/AM17/  .08.09.2016

Decision : Based on the examination of the case of firm by Technical Expert (Consultant {sk}) in
File No. 01/87/050/00934/AM 19, the Committec decided to adopt following norms :-

j EXPORT ITEM QUANITY IMPORT ITEM QUANITY
oo ALLOWED
P IN KG
; MULTILAYER PRINTED 0.0840Kg
| 1 | FLEXIBLE (PACKAGING
7 | MATERIAL) (Ko LOW DENSITY

.| LAMINATED FILM 8 | POLYETHYLENE (LDPE)

ROLLS (containing
polycthylene and polyster)
z | LINEAR LOW DENSITY 0.2940Kg
POLYETHYLENE

| ; {LLDPLE)
v METALLOCENE LINEAR 0.4620Kg
. LOW DENSITY
P POLYETHYLENE-
- MLLDPE/ HIGH DENSITY
P POLYETHYLENE- HDPE
: [ POLYETHYLENE 0.2040Kg

\ TEREPHTHALATE  (BO
roy PET)
l : RA may take consequential action as per Policy / Procedures
f— [Case No.:101/24/87- [Party Name: RAJSHA Meet No/Datc:9/87- Status;
358 ALC1/2018 {CHEMICALS PVT.LTD, ‘ALC1/2019 |Dcferred
e o 25.09.2019 |

17
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. [HQFle  [RLAFile " Lic.No/Date:3410042610 |
| [01/87/050/00907/AM19/  |:34/24/040/00168/AM17/  :20.10.2016

| e -

|

|

Decision : The committee considered the case as per agenda and decided to defer the matter for
examination of the case by TEC{DNM}

[ [Case No.:375/24/87- |Party Name: SAGAR ‘Mect No/Date:9/87-  |Status:
I laLc1/2018 POLYTECHNIK LTD ALCI/2019 Deferred
’ . 25.09.2019

HQ File 1RLA File 'Lic.No/Date:2410042077
“01/87/050/0118UAM19/  [24/24/040/00015/AM17/ 26.10.2016 5

‘9
\
i
. L

Dcc:smn The commmcc noted that hard copy of the application has not been received from RA
dcspltc reminder. Thcrcforc committee decided to remind the RA Head and deferred the case

t
b

| [CaseNo.:138/24/87-  [PartyName: BASRUR  iMect No/Date:9/87-  [Status:

. |ALC1/2018 UNISEAL PRIVATE "‘ALC1/2019 Deferred
LIMITED., 25.05.2019 I

10 {HQ File RLA File ' Lic.No/Date:0710110989 [

l 0 1/87/050/00944/AM 19/ :07/24/040/001 T4/AM17/ :18.01.2017 ‘

! De(:lsmn The committec considered the case as per agenda and decided to defer the matter for

[ cxammat:on of thc casc by DPIII

" iCase No.:376/24/87- Tﬁﬁﬁéﬁ SAGAR  McctNoDate:9/87-  [Status:
ALC1/2018 POLYTECHNIK LTD 'ALC1/2019 Approved
| 125.09.2019
HQ File IRLA File "~ Lic.No/Datc:2410042133 |

01/87/050/01 ISZ/AM19/ 24/24/040/00029/AM17/ 25.01 20]7 |

Decision : Based on the examination of the casc of firm by lechmcal Expert {Consultant {SK})
in File No. 01/87/050/01182/AM19, the Committce deeided to ratify the licensc as under:-

EXPORT ITEM QUANITY IMPORT ITEM QUANITY

|
|
A1 ALLOWED
Co INKG
| | [ CPVCPIPE (ITCHS
' | CODE: 3917 23 90) OR
| . | CPVCFITTINGS (ITCHS | 100000.000Kg | CPVC RESIN 89000.000K g

b1 | CODE: 3917 40 00)

! RELEVANT STABILIZER 8000.000Kg
RELEVANT ADDITIVES 8000.000K g
RA may takc consequcntlal action as per Pollcy / Procedures

|Case No.:180/24/87- Party Name: SYNTHETIC  ‘Mect No/Date:9/87-  Status:
IALC1/2018 |PACKERS P LTD ALCI/2019 IDeferred
| 25.09.2019 L
12 1HQ File RLA Tile Lic.No/Date:0710111105 f

| :01/87/050/00986/AM 19/ 07/24/'040/00233/AM17/ 08.02. 2017 1

|

[ A At A A

| ch(:ISIOn The commlltcc notcd that hard copy of the appllcatlon has not been received from RA
‘ ‘dCSpltC rcmmdcr Thercforc commiitec decided to remind thc RA Head and dcfcrrcd the case

] 3 [Case No.:114/24/87- ngtr-t; Name: SHIVA  Meet No/Date:9 :9/87-  [Status:
fALCl/ZOIS PHARMACHEM LID :ALC]/2019 Approved
18
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T [ 25.09.2019 1

HQ File RLATle | |Lic.No/Date:3410043082
01/87/050/00920/AM19/  :34/24/040/00318/AM1T/ 30032017

Dec:smn Based on thc cxammatlon of thc case of f'mn by chhnlcal Expcrt (Consultant {SK})
in File No. 01/87/050/00920/AM19, the Commitice decided to ratify the license as under:-

EXPORT ITEM QUANITY IMPORT ITEM QUANITY
\ ALLOWED
oo IN KG
' STYRENE ACRYLIC -
| ‘ RESIN (SPTR) 500000.000Kg | STYRENE 375000.000K g
i METHACRYLIC ACID 5000.000Kg
' BUTYL ACRYLATE 125000.000Kg |
. RA may take consequential action as per Policy / Procedures

" |Case No.:117/24/87- _F’arty Name: SHIVA ‘Meet No/Date:9/87-  [Status:
I |aLC1/2018 PHARMACHEM LTD 'ALC1/2019 Approvcd
b | 125.09.2019 :
. HQFile RLA Filc Lic.No/Date:3410043083 |
© :01/87/050/00923/AM19/  |:34/24/040/00329/AM17/  30.03.2017 _

|Dec1smn : Based on the cxamination of the case of firm by Technical Expert (Consultant {SK})
iin File No. 01/87/050/00923/AM 19, the Committec decided to ratify the licensc as under:-

: EXPORT ITEM QUANITY IMPORT ITEM QUANITY
! ALLOWED
. INKG
14} | ACRYLIC RESIN (SPCRYL
i | MOFG / SPCRYL LOFG /
SPCRYL HOFG / SPCRYL
" |LOP / SPCRYL 160)
(STYRENE METHYL | 500000.000Kg | STYRENE 137219.7Kg
METHACRYLATE CO-
POLYMER  RESIN) [NON
VOLATILE MATTER
CONTENT MINIMUM 99%}
ALFA METHYL
\ STYRENE 182959.6Kg
; ACRYLIC ACID 182959.6Kg
: BUTYL ACRYLATE 22867Kg
1 RA may take conscqucntlal action as per Policy / Proccdurcs
| [Case No.:6/9/87-ALC1/2019 [Party Name: LUCRO, ‘Meet No/Date:9/87- {Etatus:
i ALC1/2019 Deferred
o 25.09.2019 :
l1s HQ File [RLA File Lic.No/Date:03 10813194 | -
b 1:01/87/050/00285/AM20/  |:03/95/040/00120/AM18/  11.05.2017 '

[ e — _—— e e e ——

,Decision : The committee considered the casc as per agenda and noted that the Hard Copy of the
iapplication has not been received. Therefore, committee decided to obtain the same from firm

[Case No.:107/24/87-

" Party Name: ALUPLAST iMcet No/Date:9/87-  |Status:
6 |ALC1/2018 INDIA PRIVATE LIMITED ALC1/2019 Deferred
i 125.09.2019
. I I r= - - - -
HQ File o LIRVL-A 1-.1c Lic.No/Date: 3410043209 |
19
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01/87/050/00913/AM|9/ " 34/24/040/00250/AM17/ 22,05 2017 |

ﬁ)ecxsxon : The commlttcc considered the casc as per agenda and notcd that a DL was issued to
the firm . However, firm has not replied the DL Therefore, committee decided that a {inal reminder’
to firm in thls regard may be issued and deferrcd the casc

|Case No.:102/23/87- Party Name: GUJARAT iMeet No/Date:9/87- Status:
ALC1/2018 FLUORO CHEMICALS IALC1/2019 Approved
' LD 125.09.2019
HQ File [RLA File | ILic.No/Datc:3410043423

:01/87/050/00800/AM 19/ :34/24/040/00066/AM 18/ 30.08.2017

P)ccision Bascd on the decision taken by Norms Commitice-VII in its Meeting No.I which was

held on 10.04.2019 {Casc No. A-24), the Committee decided to adopt following norms:-

| EXPORT ITEM QUANITY IMPORT ITEM QUANITY
.| Fluoroelastomer  Ter-Polymer , | Vinylidene Flueride V2
|| Tonic Curable (FKM - Fluonox) IKg | (vory 0466Kg
‘ Hexafluoropropylence
(HFP) 0.410Kg

RA may take consequential action as per Policy / Procedures

Case No.:35/9/87- i Party Name: ARCHROMA  [Mect No/Datc:9/87- :.S_tatixé: B

ALC1/2017 INDIA PRIVATE ALC1/2019 iApproved
\LIMITED 25.09.2019 .

HQ File RLA File |  ILicNo/Date:0310815735 o

:01/87/050/00476/AM 18/ '03/94/040/00495/AM18/ :13.09.2017

Declswn Based on the examination of the casc of firm by T cchmcal Expcrt (Consultant {SK})
in File No. 01/87/050/00476/AM 18, the Committee decided to ratify the license as under:-

i EXPORT QUANITY IMPORT ITEM QUANITY
ITEM
Solusoft
SE1 0Oil lig
' | [SILICONE
I | OIL WACKER CYCLEN D 4{DIMETHYL
MINIMUM 152785.000K g SILOXANE] 88004.160K g
96% Non
Volatile
+ | Matter }
' TETRA BUTYL AMMONIUM |
j HYDROXIDE 40% SOLUTION 305.570Kg
| 3-(2-AMINOETHYLAMINO) !
| PROPYLDIMETHOXYMETHYLSILANE | 666.840Kg
IMBETIN-T/65 [TRIDECYLALCOHOL] 16653.560Kg
: RA may takc conscquentlal action as per Pohcy { Procedures
Case No.:214/24/87- Party Name: RAJSHA Mcet No/Date:9/87- [Status:
ALC1/2018 CHEMICALS PVT.LTD, IALC1/2019 Deferred |
| 125.09.2019
IHQ File RLA File Lic.No/Datc:3410043773 [~~~
I: 01/87/050/01020/AM19/ :34/24/040/00254/AM 18/ ‘03 01.2018
Del:lsmn The committee considered the case as per agenda and decided to defer the matter for

iexamination of the casc by TEC{DNM}
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ALC1/2018

IHQ File

T
I

\ |Dec1snon

Case No..2/19/87-

_$any Name: PORUS " ‘Meet No/Date:9/87- Status:
LABORATORIES . ALC1/2019 Deferred
{PRIVATE LIMITED 25.09.2019
[RLA File " iLic.No/Datc:0910065993 !

01/87/050/00496/AM19/ Ik 09/24/040/00563//\1\/1 18/ 16. 02 201 S

Ihc committce notcd that hard copy of the apphcauon has not bccn rccelvcd from RA

i |despstc reminder. lhereforc commlltcc dcc1dcd to remind the RA Hcad and dcferred the case

P

2

—

123

examination of the case by DPIIT

Case No.:162/24/87- Party Name: PROPACK ‘Meet No/Date:9/87-  [Status:
ALC1/2018 INDUSTRIES(PROP. 'ALC1/2019 Deferred
KUNAL PLASTICS PVT.  25.09.2019 |
| LTD) [
IHQ File ' RLA File " Lic.No/Datc:0310820677 |
i

I 01/87/050/00968/AMI9/ :03/95/040/01014/AM17/ 26 04 2018
exported.
stage and cach of the materials required in the manufacturing process.

¢) Chemical name, Technical specifications of items proposed to be imported.

|indicatcd.

¢) Material balance indicating calculative statement of the requirement of cach of item for
manufacture of cach of export product

£y Whether import of PET is in film [orm or granule form
’g) Manufacturing process does not indicate use of PET.
[h) Whether export is printed or unprinted

|i) Percentage of Non Volatile Matter in Adhesive and Ink

Case No.:103/23/87- Party Name: PRISTINE _ \Mcet No/Date:9/87-  |Status:

ALC1/2018 MELAMINE LLP ALC1/2019 Deferred
! 25.09.2019

HQFile ~ RLAFle " "Lic.No/Date:3410043993

01/87/050/00801/AM19/  |-34/24/040/00394/AM18/  22.03.2018

Decision : The committec considered the casc as per agenda and decided to defer the matter for

Dec:swn Ihc Committcc considered the case as per agcnda and dcmded to issue deficiency
letter to the authorization holder for submission of the following information and deferred the casc:-

a) Technical descriptions/specifications, percentage composition (by weight) of the products to be
b) Detailed manufacturing process along with technical justification for wastages claimed at each

d) Whether the scrap generated in the process is being reused or not. If not the technical justification
for its non-use may be furnished. If the scrap is being sold, the sale value/commercial value may be

Case No.:106/24/87- P’arty Name: ALUPLAST  Meet No/Date:9/87-  [Status:
IALC1/2018 INDIA PRIVATE LIMITED |ALC1/2019 Deferred
i | 25.09.2019 |

P{Q File IRLA Filc ILic.No/Datc:3410044236 | ’
:01/87/050/00912/AMI9/  |:34/24/040/00085/AM19/ 12.06.2018
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|Decisi0n : The committee considered the case as per agenda and noted that a DL was issued to,
the firm . However, firm has not replied the DL Thercfore, committee decided that a final reminder’
ito firm in this regard may be issued and deferred the case |

Case No.:108/24/87-  [Party Namc: ALUPLAST  {Mocet No/Date:9/87-  Status:
ALC1/2018 INDIA PRIVATE LIMITED |ALC1/2019 Deferred
25.09.2019 .

HQ File - ~ RLAFile \Lic.No/Date:3410044237 !
241.01/87/050/009014/AM19/  |:34/24/040/00084/AM19/ 12.06.2018

i |Decision : The committee considered the casc as per agenda and noted that a DL was issued to
the firm . However, firm has not replied the DL Therefore, committee decided that a final reminder
1o firm in this regard may be issued and deferred the case

i |Case No.:25/12/87- Party Name: G.B.SPORTS gMcct No/Date:9/87- Status:

ALC1/2018 iALCl/2019 Approved
125.09.2019

HQ File RLA File ‘Lic.No/Date:0510406854 B

:01/87/050/00244/AM 19/ :05/23/040/00125/AM1Y  114.06.2018 E

iDecision : Based on the technical comments of Department for Promotion of Industry and |
Internal Trade furnished vide their communication No. P-47011/366/2018/-TSW dated 11.09.2019,

25 Committee decided to adopt following norms: 1
;

! EXPORT ITEM QUANITY IMPORT ITEM QUANITY i
| LATEX BALLOONS {\J//: IILL:J)I({AL RUBBER | 49343.2Kg

l . ASSORTED COLORS | 28331.000Kg IN ALL FORMS (with 60%

! & SIZES

b DRC)
| RA may take consequential action as per Policy / Procedures

Case No.:105/23/87- Party Name: GUIARAT  [Mcct No/Date:9/87-  [Status:

ALC1/2018 FLUORO CHEMICALS ~ |ALCI1/2019 Rejected
[LTD 25.09.2019 J

HQ File RLA File " |Lic.No/Date:3410044314 | ?

:34/24/040/00133/AM 19/ 09.07.2018 |
. . LT S A !
[Decision ¢ The committee noted that a DL was issued to firm on 26.06.2019, which was followed

by a rcminder on 26.08.2019. However, firm has not replied to the DL. Therefore, committec
|dccidcd to reject the case.

|
!
i
}26 l :01/87/050/00803/AM 19/
|
i
i

| [CaseNo.:104723/87-  Party Name: GUIARAT  [Meet NoDate:9/87-  [Status:
| ALC12018 FLUORO CHEMICALS ~ ALC1/2019 Rejected |
e LTD 125.09.2019 ,
7 IHQ File RLA File Lic.No/Datc:3410044337|

i~ L01/87/050/00802/AMI9/  [:34/24/040/00128/AM1%/  18.07.2018 :

f Decision : The committee noted that a DL was issued to firm on 26.06.2019, which w;as foliowcd
: by a reminder on 26.08.2019. Howcever, firm has not replied to the DL. Thercfore, committec
|decided to reject the case.

i Case No.:124/24/87- Party Name: RATHNA Mect No/Date:9/87- Status; ';
o [ALC172018 [PACKAGING INDIA ALCI1/2019 Approved

nd [PVT.LTD, 125.09.2019 | !
| _[HQFile |RLA File Lic.No/Date:0710113709 | o

22
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101/87/050/00930/AM 19/ F07/24/040/00105//\1\/119/ 13082018 !

|Dects10n Based on the examination of the casc of firm by Technical Expcrt (Consuitant {SK})
im File No. 01/87/050/00930/AM19, the Committee decided to ratify the licensc as under ;-

MULTILAYER PRINTED

5

EXPORT ITEM QUANITY IMPORT ITEM QUANITY |
FLEXIBLE (PACKAGING :
|

MATERIAL) 1000000K g LOW DENSITY 168000KG

LAMINATED FILM POLYETHYLENE (LDPE)

olycthylene and polyster)
LINEAR LOW DENSITY 672000Kg |l
POLYETHYLENE !
(LLLDPE) i

i
{
i
!
! ROLLS (containing
|

RA may take consequential action as per Policy / Procedures I

{Casémlzl_c;::_ﬁ_sfiiwié7- o Party Namc: MRK 'Mcct No/Date 9/87— Status o

ALC1/2018 HEALTHCARE PVT. LTD. IALC1/2019 Rejected
125.09.2019

HQ File RIA File 'Lic.No/Datc:0: 0310823869

:0L/87/050/00614/AM 19/ 03/95f040/00571/AM19/ 119.09.2018

Declsmn The committee considered the case as per agenda and noted that there is no material ;
balance betwccn Import and Export. Ihcrcforc committec demdcd to reject the case. l

e e LT — e e = 2

(Case No.:66/21/87- [Party Name: MRK * ‘Mcet No/Date:9/87-  [Status:
ALC1/2018 HEALTHCARE PVT. LTD. ALC1/2019 IRejected |
25.09.2019 ,
HQ File RLA File 'Lic.No/Date:0310823872 “——l
OUBTAOSVO06ISIAMIS  [03/95/040/00ST2IAMISY 19.09.2018 j

De(:lSlon ’Ihc commlttcc cons1dcred lhc casc as per agcnda and notcd that thcrc is no matenal
balancc b ween Import and Export Ihcrcforc committee decided to rcjcct thc case.

iCase No.:43/17/87- a PaEy Name: G.B.SPORTS  Mecet No/Date:9/87- Status: :
ALC12018 ; ALC1/2019 Approved

' | 25.09.2019

HQ Fle ~  [RLAFle  ‘LicNoDate:0510407861 [ '
' 0]/87/050/00435/A\/119/ 05/23/040/00269/AMI9/ 124.09. 20]8

DECISIOH : Bascd on the tcchmcal comments of Dcpartmcnt for Promollon of Industry and

Internal Trade furnished vide their communication No. P-47011/366/2018/~-TSW dated 11.09, 2019 :
Committee decided to adopt following norms:

EXPORT ITEM QUANITY IMPORT ITEM QUANITY
[ LATEX BALLOONS IItI:’Il[L:J)I({AL RUBBER | 47580.44Kg
{ASSORTED 27319.000K g . 0
COLORS & SIZES) IN ALL TFORMS (60%
DRC)
RA may take consequential action as per Policy / Procedures

Case No.:90/2-l/-8:i:- Par?y Name: SPECIALTY —l\-ducct Nof[ﬂﬁtc:9/87- S Status-:m“
ALC1/2018 POLYFILMS (INDIA) PVT. {ALC1/2019 Approved |
LTD. 25.09.2019 |
‘HQ File ‘ RLA Fllc Lic. No/Datc 0310824160I )
23
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[01/87/050/00639/AM19/ _ 03/95/040/00929/AM 18/ |03.10.2018 [ |
Decision : Based on the cxamination of the casc of firm by Technical Expert (Consultant {SK})!
in File No. 01/87/050/00930/AM19, the Committee decided to ratify the license as under :-

; EXPORT ITEM QUANITY IMPORT ITEM QUANITY |,
PROTECTIVE  FILM ENHANCED PORe |

i : e
' | (RUBBER BASED) 100000.000Kg | POLYETHYLENE  RESIN/ :
| LLDPE GRANULS "

1

LDPE GRANULES 14556Kg |
SYNTHETIC RUBBER {SBC} 15026Kg :
POLYISOBUTYLENE / 1408Kg ||
POLBUTENE / PIB |
HDPE GRANULES 939Kg ||
RA may_ take conscquentlal action as per Policy l Proccdures i

|Case No.:121/21/87- |Party Name: SNF[INDIA]  Mect No/Date:9/87-  |Status: |

ALC1/2018 PVT.LTD,, ALC1/2019 Deferred |
125.09.2019

- v e - R [P —— it 4 i mm—————————— J— R— W e L e o — e ——— o N |

HQ File RLA File iLic.No/Date:261 0012854 |

:01/87/030/00670/AM 19/ :26/24/040/00012/AM 19/ 115102018

Dcc1s10n ¢ The committee considered the case as per agenda and noted that a DL was issued tol
ithe firm . However, firm has not replied the DI Therefore, committee decided that a final rcmmdcr
lto firm in this regard may be issued and deferred the case |

Case No.:115/21/87- lpartyName: KA Mect No/Date:9/87-  |Status:
ALC1/2018 PREVULCANISED LATEX 'ALC1/2019 Approved |
, PRIVATE LIMITED (25.09.2019 l
HQ File ) [RLA File *|Lic.No/Date: 1010060053 |

:01 /87/050/00664/AM 19/ 10/24/040/0005 IIAMI 9/ 0l 1 1.2018 |

D(:CISlon Bascd on the tcchmcal comments of Dcpartmenl for Promotlon of Industry and]
Internal Trade furnished vide their communication No. P-7/52/2019-TSW dated 19.09.2019,,

Committce decided to adopt following norms:
EXPORT ITEM QUANITY IMPORT ITEM QUANITY i
PREVULCANISED '
Igé\goi)}{ {DRC58.5% to 1063830.000K g gg)}:l”lgf]{{léTUGED LATEX - 1000000K g ,
] RA may take consequential action as per Policy / Procedures

Case No.:113/21/87- Party Name: CREST ‘Mect No/Date:9/87-  [Status:

ALC1/2018 COMPOSITES & ALC1/2019 Approved |
PLASTICS PVT. LTD. 25.09.2019

HQ File RLA File Lic.No/Datc:0810143840 ' l

0 1/87/050/00662//\1\/‘.{ 19/ 08/24/040/0025 5/AM19/ |1 3 1 ] 20 l 8

Dec1s10n Based on thc examination of the casc of ﬁrm by chhmcal Expert (Consultant
{DNM}) in File No. 01/87/050/00662/AM19, the Committee decided to adopt following norms :-

EXPORT ITEM QUANITY IMPORT ITEM QUANITY

CT 7023- - 0.0352Kg
NO ETHLENE GLYCOL
SATURATED 1Kg | MO

POLYESTER RESIN N

24
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LT GLYCERINE 0.0483Kg | |
NEO PENTYL GLYCOL 0.1092Kg

PHTHALIC ANHYDRIDE 0.3907Kg |

LAURIC ACID 0.0417Kg i

BUTYLE CELLOSOLVE 0.0676Kg "

RA may take cnnsequentlal action as per Policy / Procedurcs !

E——— E— p— J

Case No.:95/21/87- Party Namc: VINYL TUBES ‘Mcct No/Date:9/87-  [Status: |
ALC1/2018 PVT.LTD., ALC1/2019 Deferred |
125.09.2019 f
36 [HQ File RLA Tile 'Lic.No/Date:0510408482 |
|

0 1/87/050/00644/AM 19/ 05/24/040/0045 SIAMI 9/ 120 1 ] 20 18

Dec:smn The commmcc con51dercd the casc as per agcnda and decided to dcfer the matter for’
exammatlon of the case by TEC{SK} i

: N
" \Case No.:21/22/87- ‘Party Name: SRI © McetNo/Date:9/87-  [Status:
i |ALC12018 IRAMKARTHIC IALC1/2019 Approved |
o POLYMERS PRIVATE  25.09.2019 | _
B LIMITED |

| o File iRLA File ILIC No/Date:3210078784 i —

0 1/87/050/00695/AM 1 9/’ 32/24/040/00046/AM 1 9/ i 17 12, 201 8

Dectsmn Based on the tcchmcal comments of Dcparlmcnt for Promotmn of lndustry and
Intcrnal Trade furnished vide their communication No. P-7/52/2019-TSW dated 19.09.2019,

i

i37 Committee decided to adopt following norms:

E EXPORT ITEM QUANITY IMPORT ITEM QUANITY |
RUBBER MOULDED POWERSIL (R) 310C6 MH- 138485Kg |’

! COMPONENTS IN/L2-8/7046 {SILICONE

{ SHED VARICUS | 140679.600Kg | RUBBERS -POLYSILOXANES .

! SIZE OR

; POLYDIMETHYLSILOXANES}

P RA may take consequential action as per Policy / Procedures '

“““““

Decision : The committee considered the case as per agenda and noted that a DL was issued to
the firm . However, firm has not replicd the DL Therefore, committee decided that a final reminder |

i Case No.:193/24/87- Party Name: MPD {Meet No/Date:9/87- Status: |

' |ALC1/2018 INDUSTRIES PVT, LTD.,  ALCI1/2019 Deferred

| '25.09.2019 N
HQ File o RLAFile 'Lic.No/Date:5610005529 F ;

38 |.01/87/050/00999/AM 19/ |:56/24/040/00027/AM19/  |18.12.2018 i ’

to ﬁrm in thlS rcgard may be issued and deferred thc casc J
[Case No.s/23/87- ~ [Party Name: ARCHROMA  Mect No/Date:9/87- Status:
ALC1/2018 INDIA PRIVATE LIMITED ALC1/2019 Approved
| | 25.09.2019 .
 [HQFie ~ [RLAFile "~ Lic.No/Datc:0310825879 f

01/87/050/00706/AM19/ 03/94/040/008 14/AM16/ 21.12.2018

iDemsmn Bascd on the examination of the casc of firm by Technical Expert (Consultant { SK})
in File No. 01/87/050/00476/AM 18, the Committee decided to ratify the licensc as under:-

|
:
| e
[ EXPORT | QUANITY IMPORT ITEM QUANITY ||
g ITEM |




|40

1

| [ Solusoft SE1
\ Oil lig ‘
.| [SILICONE ;
. WACKER CYCLEN D 4{DIMETHYL |
| ;)61';, %EI:]MUP 200000 Kg SILOXANE] 11520 Kg ;
' 1 Volatile ‘
Matter }
TETRA BUTYL AMMONIUM 400K }
HYDROXIDE 40% SOLUTION Bl
3-(2-AMINOETHYLAMINO) 4800 K |
PROPYLDIMETHOXYMETHYLSILANE & i
| IMBETIN-T/65 [TRIDECYL ALCOHOL] 21800 Kg 1I
! RA may take conscquentlal actmn as per Pohcy / Procedurcs E

Case No.24/22/87-  |PartyName: JINDAL ~ iMeet No/Date:9/87-  [Status:
ALC1/2018 SPECIALTY TEXTILES  :ALCI/2019 Rejected
iLTD 25.09.2019 | :

IHQ File RLA File Lic.No/Date:3010104543 { !
:01/87/050/00698/AM19/  [:30724/040/00046/AM 19/ 27.12.2018 3 :

'Decxslon The commlltec notcd lhat a DL was issued to firm on 26.06. 2019 which was followcd i
by a reminder on 26.08.2019. However, firm not replied to the DL. Therefore, committee decided to 1
Prc ject the case. '

T_ —Ela—s;:_]\il.:215124/87- Party Name: - ‘Mect No/Date:9/87- Status: '
ALC1/2018 INTERNATIONAL -ALC1/2019 Deferred
CONVEYORS LIMITED  125.09.2019 i

ul HQFile RLA File |Lic.No/Datc:0310826209 |
1:01/87/050/01021/AM19/ :03/94/040/00832/AM19/ 10701, 2019 ;

Dec:smn The commlttcc con51dcrcd the case as per agcnda and notcd that a DL was 1ssucd to!
the firm . However, firm has not replicd the DL Therefore, committee decided that a final rcmmdcr!
to firm in this regard may be issued and deferred the case |

. . —— = —— - e e i st o et = i i

I ICase No.:217/24/87- PartyName:  Moct NoDate:9/87-  [Status:
ALC1/2018 INTERNATIONAL ALC1/2019 Deferred

. CONVEYORS LIMITED  25.09.2019

! HQTFile RLA File "Lic.No/Datc:0310826211

!42 :01/87/050/01023/AM 19/ 03/94/040/00833/AM19/ 07.01.2019

| e e o d— b s i i, snim O N T

| Dcclslon The committee con51dcrcd the casc as per agcnda and noted that a DL was issucd to

| the firm . However, firm has not replied the DL Thercfore, committec decided that a final reminder

. to f“ irm in this regard may be issued and deferred the case |

| [Case No.:218/24/87- “[Party Name: PRISTINE ~ iMect No/Date:9/87-  [Status:

1 JALC1/2018 MELAMINE LLP IALC1/2019 Deferred

i l 25.09.2019 | |
- e e e - N STV

43 |HQ File RLA File 'Lic.No/Date:34 10044805 '

ii :01/87/050/01024/AM 1% :34/24/040/00307/AM19/  08.01.2019 !

, Demsmn The committee considered the casc as per agenda and decided to defer the matter foru

. jexamination of the case by DPIIT ] )

L Case No.:98/23/87- “Party Name: MAX  Mcct No/Datc:9/87-  (Status:

! ALC1/2018 ISPECIALITY FILMS ALC1/2019 Approved .
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! CLIMITED 125.09.2019 '

e a — - e+ — S S
i HQ File RLA File Lic.No/Date:2210016056 |

i 01/87/050/00796/AM19/ 22/24/040/00061/AM19/ 1] 01 2019

[Dcclsmn : Bascd on thc examination of the case of ﬁrm by lcchmcal Expcrt (ConSt-JIta;l;t {SK})
in File No. 01/87/050/00796/AM 19, the Committec decided to adopt the following norms:-

|
i
EXPORT ITEM QUANITY IMPORT ITEM QUANITY

, POLYPROPYLENE ;
' THERMAL BOPP FILM | IKg GRANULES A4S0Kg |

’ (HOMOPOLYMER) |
o POLYPROPYLENE _
" GRANULES (COPOLYMER) | %0953Ke |
! POLYPROPYLENE |
B ADDITIVE COMPOUNDS 0.0953Ke |

POLYPROPYLENE |

| | MASTERBATCH 00233Ke |
b LVA COPOLYMER !

{ (ETHYLENE VINYL | 0.5167Kg
| ACETATE)
j | RA may take consequential action as per Policy / Procedures ,
. - p— p— -
[ [Case No.:66/23/87- Party Name: PIONEER Mect No/Date:9/87-  |Status;
| |ALC12018 POLYLEATHERS ALC1/2019 Rejected
P LIMITED 25.09.2019
o] HQ File RLA File ‘Lic.No/Date: 0510409333 1

01/87/050/00764/AM19/  :05/24/040/00582/AM19/  115.01.2019

: iDecmon Ihc committee notcd that a DL was lssucd to ﬁrm on 26. 06 201 9, whlch was followcdI
by a reminder on 26.08.2019. However, firm has not replied to the DL. Thercfore, committee:
i 'decided to reject the case.

| "iCase N0.:225/24/87-  |Party Namc: SUPARNA  |Meet No/Date:9/87- Status: |

| JALCL1/2018 CHEMICALS LTD,, ALC1/2019 Approved |

o 25.09.2019 ‘
HQ File - RLAFile " |Lic.No/Date:0310826406 [

CO1/87/050/0103 1VAMI19/ 1:03/95/040/01060/AM19/ 16.01.2019

\Dems:on Basced on the examination of the casc of firm by Technical Expert (Consultant
{DNM}) in File No. 01/87/050/01031/AM19, the Committce decided to adopt following norms :-

| EXPORT ITEM QUANITY IMPORT ITEM QUANITY | |
| | SYNTHETIC  KETONIC
RESIN CYCLOHEXANONE
| BASED

, | CONTAINS EXEMPT
-t | MATERIAL IN EXPORT
| PRODUCT 1) [Kg | CYCLOHEXANONE 0.85Kg
| | CYCLOHEXANONE -
© | 365500 KGS (0.85KG /1KG)
| | 2) PARAFORMALDEHYDE
[ | (90%-92%) -245100 KGS
(0.57KG/1KG)

!
|
F
|
i
4

PARAFORMALDEHYDE 0.57Kg
(90% -92%)
RA may take consequential action as per Policy / Procedures
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| Case No.:277/24/87- Party Name: JIGER PLAST [Meet No/Date:9/87- Status: |
ALC1/2018 [INDIA] ALCI1/2019 Deferred
o B ] 125.09.2019 |

HQ File RLA File * Lic.No/Date:0310826397 | o

01/87/050/0! 083/AM ] 9/ 03/94/040/00850/AM 19/ 16 0l 20] 9

- .

Declsmn The Commrttee conmdered the request of the flrm and decnded to give Personal
Hearing to the firm with technical and production persons who are well versed with the case to
explaln the export product and process invoived and deferred the case.

Case No.:282/24/87- Party Name: JIGER PLAST [Meet No/Datc:9/87-  [Status:
ALC1/2018 [INDIA] |ALC1/2019 Deferred
125.09.2019 J
IHQ File RLA Tile 'Lic.No/Date:0310826403 !
[01/87/050/01088/AM19/  [:03/94/040/00856/AM19/  '16.01.2019 .-

explain the export product and process mvolved and defcrred the case. |

—_— - -— R 4

‘Casc N0.:235/24/87- Party Name: PIONEER ~ iMcet No/Date:9/87-  [Status: i
IALC1/2018 POLYLEATHERS ALC1/2019 Deferred '
! LIMITED 125.09.2019 |
[HQ File RLA Filc " LicNo/Datc:0510409474 | |
[01/87/050/0104/AMIS/  |05/24/040/00604/AMIS/  25.01.2019 ;

Decnsmn Thc comumittee con51dcred thc casc as per agcnda and notcd that a DL was 1ssucd to!
the firm . However, firm has not replied the DI Therefore, committec decided that a final rcmmdcr|
to firm in this regard may be issued and deferred the case

--'(EachNo.:100l23/87-—' o "Pt;rty Name: AUM -lJf)YGG_‘{Mét;t No/Datc:9/87- IStatus:
ALCI1/2018 ALCI1/2019 Rejected
! 25.09.2019 ]
HQ File RLA File ' 'Lie.No/Date:2210016072 l

:01/87/050/00798/AM 19/

22/24/040/0008 1/AMI19/ 29, 0] 2019 ! -

[DECISlon ¢ The committee noted that a DL was lSSUCd to firm on 26.06.2019, whtch was followed |
by a reminder on 26.08.2019. However, firm has not replied to the DIL. Therefore, commlttcci
decided to reject the case. i

—_———— e e i — —————————

Case No.:252/24/87- |Party Name: Meet No/Date:9/87- Status:
ALC1/2018 INTERNATIONAL [ALC1/2019 Deferred ]
! CONVEYORS LIMITED  +25.09.2019 |
MQFie ~  [RLAFle  |LicNo/Datc:0310826733 -
:01/87/050/01058/AM 19/ 1:03/94/040/009 1 5/AM19/ '31.01.2019 f

Decision : The committce considered the case as per agenda and noted that a DL was issued to
the firm . However, firm has not replied the DL Therefore, committee decided that a final remmdcr‘
to f'rm in this rcgard may be issued and dcfcrrcd the case

- _ - e U |
Case No.:253/24/87- Party Name: ~ Mcet No/Date:9/87-  [Status:
ALC1/2018 INTERNATIONAL ALC1/2019 Deferred
‘ (CONVEYORS LIMITED  25.09.2019
HQFile [RLAFl " Lic.No/Date:0310826734 |

| 01/87/050/0 1059/AM1 9/ [:03/94/040/009 14/AM 15/ 31 01%0]9 )
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i Decision : The committee considercd the case as per agenda and noted that a DL was issued to|
i [the firm . However, firm has not replied the DL Therefore, committee decided that a final reminder !
[ |tofirm in this regard may be issued and deferred the casc '
“““““““ — o R — - o —
! |Case No.:261/24/87-  IParty Namc: JINDAL ~ Meet No/Dato: Status: |
r JALC1/2018 SPECIALTY TEXTILES ‘ALC1/2019 Deferred
: LTD 25.09.2019
oy [HQFile RLA Filc Lic.No/Date:3010104582 | ol
:01/87/050/01067/AM19/ :30/24/040/00050/AM19/ 104.02.2019 | :
Decision : The committec considered the case as per agenda and noted that a DL was issued to
| Jthe firm . However, firm has not replied the DL Therefore, committee decided that a final reminder
I |to firm in this regard may be issued and deferred the casc i
[ |Case No.:268724/87- Party Name: COSMO FILMS [Meet No/Date:9/87-  [Status:
| IALC1/2018 LTD ALCI1/2019 Deferred
[ '25.09.2019 :
54 JHQ File RLA File  'Lic.No/Date:0310826828 ~ '
:01/87/050/01074/AM 19/ :03/94/040/00942/AM 19/ 05.02.2019 '
Decision : The committee considered the case as per agenda and notcd that a DL was issued to
the firm . However, firm has not replied the DL Therefore, committee decided that a final reminder |
i |to firm in this regard may be issued and deferred the case ‘
* lcase No.:270/24/87- [lrart?ﬁa}h?:_éos“iﬁb FILMS Mcct No/Datc:9/87-  (Status: |
ALC1/2018 LTD ALC1/2019 Deferred ,
25.09.2019
55 HQ File 1RLA Fle " |Lic.No/Date:0310826832 T
:01/87/050/01076/AM 19/ :03/94/040/00957/AM19/ ,05.02.201%

IDecision : The committee considered the case as per agenda and decided to defer the matter for
lexamination of the case by TEC{SK}

|

Case No.:274/24/87- " [Party Name:  Meet No/Date:9/87-  [Status: "“‘|
ALC1/2018 INTERNATIONAL ALC1/2019 Deferred |

CONVEYORS LIMITED  25.09.2019 ;
HQ File RLA File " ILic.No/Date:0310826854 | |

561.01/87/050/01080/AM 19/ |:03/94/040/00954/AM19/  06.02.2019 !

i iDeccision : The committec considered the case as per agenda and noted that a DL was issued to
| lthe firm . However, firm has not replied the DL Therefore, committee decided that a final reminder
[fo firm in this regard may be issucd and deferred the case |

[ —— U S PSS

" “lCase No.:29724/87- Party Name: MPD ‘Meet No/Date:9/87-  |Status:

| ALC12018 INDUSTRIES PVT. LTD., 'ALC1/2019 Deferred
! | 25.09.2019

| _HQ File IRLA File " Lic.No/Date:5610005577

57.01/87/050/01 103/AM19/ ol9 -

IDecision : The committec considercd the casc as per agenda and noted that a DL was issus:d to
| the firm . However, firm has not replied the DL Therefore, committee decided that a final reminder -
| ito firm in this regard may be issued and deferred the casc !

-56/24/040/00026/AM 1Y ‘14.02.2019

|
|
|
!

[58 [Case No.:298/24/87- " [Party Name: MULTIBASE ~ Meet No/Date:9/87-  [Status:
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ALC1/2018 !INDIA LIMITED, JALC1/2019 o Approved |
'25.09.2019 |
g . : e |
HQ File RLA File [Lic.No/Date:0310827055
| 0]/87/050/01 104/AM19/ 03/95/040/01 171/AM19/ 15.02. 2019
Declsmn Bascd on thc examination ofthc case of firm by 'Icchmcal Expert (Consultant {SK})
in File No. 01/87/050/01104/AM19, the Committec decided to ratify the license as under:- |
|
EXPORT ITEM QUANITY IMPORT ITEM QUANITY '
Polymer for Toothbrush Styrenc  Ethylene  Butylenc
Handic - Thermoplastic Styrene / Styrenc Butadicne
f Elastomer - TPE 38000.000Kg Styrene / Thermoplastic Rubber 11289.3Keg |
o (TPR) {Relevant Grade}
j‘ White Mineral Oil 13170.8Kg
| Polypropylenc Granules 5644.6Kg |
! Caleium Carbonate 8278.8Kg | |
| Antioxidant 376.3Kg | |
| RA may take consequentlal action as per Pollcy / Proccdurcs |
| [Case No.:8/25/87- Party Name: ARCHROMA  'Meet No/Datc:9/87- Status: |
i ALCL/2018 INDIA PRIVATE LIMITED ALC1/2019 Deferred |
1 125.09.2019 |
159 [HQ File RLA File T e No/Date:0310827305
:01/87/050/01205/AM 19/ :03/94/040/01023/AM 19/ 126.02.2019 |
Decision : The committee considered the casc as per agenda and decided to defer the matter forJ
exammatlon of thc case by TEC{SK}
!r Case No.:1/25/87- Party Name: RATHNA IMecct No/Date:9/87-  'Status:
I JALC1/2018 PACKAGING INDIA !ALC]."2OI9 Approved |
: PVT.LTD, [25.09.2019
i - —_— _ - - . — ——— e - e ————— e o e e o e r———— . [ 27 i = e |
i |HQ File RLA File ‘Lic.No/Date:0710114590
| |:01/87/050/01198/AM19/ 07/24/040/00271/AM19/ i27.02.2019 i
Decision : Bascd on the examination of thc casc of f'rm by Technical Expcrt (Consultant {SK})
in File No. 01/87/050/00930/AM 19, the Commitiee decided to ratify the license as under :-
60 ‘ EXPORT ITEM QUANITY IMPORT ITEM QUANITY
| | MULTILAYER PRINTED a
3! FLEXIBLE (PACKAGING ‘
b | MATERIAL) 1000000K LOW DENSITY 168000kG | |
LAMINATED FILM & | POLYETHYLENE (LDPL)
ROLLS (containing :
polycthylene and polyester) :
LINEAR LOW DENSITY 672000Kg | |
POLYETHYLENE !
(LLDPE) i
RA may take consequential action as per Pohcy ! Procedurcs !

[ lcase No.:4/1/87-ALC1/2019

Party Name: VACMET
INDIA LIMITED

5 .

61 HQ File

| H01/87/050/01234/AM19/
|

i
RLA File
06/24/040/ 00072/AM] 9/

Meet No/Date:9/87- iSta“tus:
ALC1/2019 LDefcrred
25.09.2019 | |
Lic.No/Date:0610039131

105.03.2019

}Deusmn Thc commmcc consxdcrcd thc case as per agenda and notcd that a DL was issued to

PR —
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I ICase No.:2/1/87-ALC1/2019 [Party Name: AMI © 'Mcet No/Date:9/87-  [Status: |
w POLYMER PVT. LTD. |ALC1/2019 Deferred |
| 25.09.2019

HQ File RLA File 'Lic.No/Date:0310827516

01/87[050/01232/AM19/ 03/94/040/01067/AM19/ [07 03.2019 :

D(‘.ClSlOIl : The committee considered the casc as per agcnda and noted that a DL was 1ssucd to,
the firm . However, firm has not replied the DL Therefore, committee decided that a final reminder -
to firm in this regard may be issued and deferred the case

[CaseNos11/1/87- [PartyName:JINDAL  IMeet No/Date:9/87-  |Status: |
‘ALCI/2019 SPECIALTY TEXTILES  |ALC1/2019 Rejected
LTD 25.09.2019 '

¢3 [HQ File RLA File ~ LicNoDate:3010104621[
01/87/050/0124/AM19/  :30/24/040/00054/AM19/ 07.03.2019 |

[Decision The commlttce notcd that a DI was issucd to firm on 26.06. 2019 which was follow;:d \
by a reminder on 26.08.2019. However, firm has not replied to the DL. Therefore, committee
dcc1dcd to reject the casc.

B Status:

|case N;):ggflf_l_/g’f-* Party Name: ASTRA iMcet No/Datc:9/87- i
ALC1/2019 CORPORATION ALC1/2019 Deforred |
125.09.2019 |

HQFile RLAFile Lic.No/Datc:2210016108 | |

l64 :01/87/050/01260/AM 19/ [:22/24/040/00094/AM 19/ 107.03.2019 ; |

Dcc:smn : The committee considered the reply of the firm and noted that firm has l.mported|
1782.64 MT of rubber crap where as No Objection Certificate from Ministry of Environment and |
Forests shows only for 1300 MT rubber serap. Therefote, committee decided that firm may clarify |

the same. )
r Case No.:24/1/87- mrPart“y Name: CEAT LTD. chetqﬁ';)-/fl)atc:9/8-i;  [Status:
rALCL1/2019 'ALC1/2019 Deferred
- 125.09.2019 | :
| THQ File  IRLATFile ‘Lic.No/Date:0310827631 | |
!6 ! 01/87/050/01254/AM19/ [ 03:'94/040/01006.’AM19/ .12.03.2019 | i
3 DCCISlon The committee consxdcrcd the casc as per agcnda and noted that a DL was issucd to

the firtn . However, firm has not replied the DL Therefore, committee decided that a final remmdcr|

to firm in this regard may be issued and deferred the case ;
T [Case No.:25/1/87- " [Party Name: ARVIND ‘Mect No/Datc:9/87-  [Status: |
i 'ALC1/2019 iLIMI rED ‘ALCL1/2019 Deferred
| | 25.09.2019
66 HQFile o iRLA File Lic No/Date:08 10144762 |
| i 0]/87/050/01255/AM19/ ] 08/24/040/004]9/AM19/ 13.03.2019 L
| |])eclsmn The committee con31dcrcd the casc as per agcnda and dcmdcd to dcfcr thc matter fori
- icxammatxon of the case by DPIIT L L B
[ lCase Nos28/i87- " Party Name: CREST  Mect No/Date:9/87- [Status
7 iEALCU’ZOI&‘ _El(lBLIEO_SlI_l s& ALCY2019 mA@r(_)\Led_J
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I IPLASTICS PVT. LTD. 25092019 B i
HQ File RLA File  LicNo/Datc:0810144815| |
108/24/040/00414/AM19/  (19.03.2019

T i

Decision : Based on the examination of the casc of firm by Technical Expert (ConsultanL
{DNM}) in File No. 0 [/87/050/01258/AM19, the Committee decided to adopt following norms :-

|
I EXPORT ITEM QUANITY IMPORT ITEM QUANITY
P CT 7022-SATURATED 0.1092Kg
. 1 | POLYESTER RESIN {NON 1Ko NEO PENTYL
| | VOLATILE MATTER NQT £l GLycoL
‘ ' LESS THAN 65%} ;
b PHTHALIC 0.3907Kg i
| ANHYDRIDE |
| LAURIC ACID 0.0417Kg F
BUTYLE 0.0676Kg !
’ CELLOSOLVE i
RA may take consequential action as per Policy / Procedures i

[ [Case No.:29/1/87- Party Name: SRI Meet No/Date:9/87- Status: ;
' ALC1/2019 RAMKARTHIC ALC1/2019 Approved |
| POLYMERS PRIVATE 25.09.2019
| LIMITED |

IHQ File RLA File Lic.No/Date:3210078887
| !:01/87/050/0]259/AMI9/ :32/24/040/00061/AM19/  19.03.2019

IDecision : Bascd on the technical comments of Department for Promotion of Industry and,
Internal Trade furnished vide their communication No. P-7/52/2019-TSW dated 15.09.2019,
'68 {Committee decided to adopt following norms:

| [ EXPORTIIEM | "QUANITY IMPORT ITEM QUANITY
' RUBBER : 286718.415Kg
| | MOULDED POWERSIL (R) 310C6 MH-

IN/L2-8/7046 {SILICONE

COMPONENTS
| 3 - :
: SHED VARIOUS 261262.100Kg ggBBLRS POLYSILOXANES |
‘ SIZE

! POLYDIMETHYLSILOXANES}

: l RA may take consequential action as per Poliey / Procedures ,

| ICase No.:5/2/87-ALC1/2019 [Party Name: BULK LIQUID 'Mect No/Date:9/87-  IStatus:
ol SOLUTIONS PVTLTD  ALCI/2019 Deferred
o 25.09.2019 1=

| HQFilc  RLAFl T LieNoDate:0710114741 5

i

69 ':0!/87/050/00005/AM20/ :07/24/040/00305/AM 19/ 02.04.2019

{becision : The committee considered the case as per agenda and noted that a DI, was issued to |
ithe firm . However, firm has not replicd the DL Thercefore, committee decided that a final reminder |
lto firm in this regard may be issued and deferred the case

| Case No.:38/2/87- mm[f)&rt*yi;fn'c??f’iﬂé”m ~ Mcet No/Date:9/87-  [Status: |

| ALC1/2019 ECOTECH LIMITED ALC1/2019 |Approved E

70| J 25.09.2019 ]
HQ File ’RLA Fle  Lic.No/Date:0510410272 |

:05/24/040/00633/AM 19/ 16.04.2019 i
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Decision : Bascd on the technical comments of Department for Promotion of Industry and
i |Internal Trade furnished vide their communication No. P-7/52/2019-TSW dated 19.09.2019,
| |Committee decided to adopt following norms:

I
|
!
EXPORT ITEM QUANITY IMPORT ITEM QUANITY I
|

VEEPRENE-E Styrenc Butadine Styrenc Co- | 214486Kg
(TPR COMPOUND) 430000Kg | polymer /SERS

Stryrenc Butadine Co-Polymer 85794.4Kg

General Purpose Poly Styrene | 42897.2Kg

I

(GPPS)

Acrylonitrile  -butadicnc rubber | 42897.2Kg
» (NBR) '

r

! DI Octyl Pthalatc (DOP) 42897.2Kg
! i
: Power Oil 17158.9Kg
o CaCo3 [2869.2Kg |
v !
; | RA may take consequentia) action as per Policy / Procedures )
| [Case No.:45/2/87- Party Namc: AAKASH ~ Mecet No/Date:9/87-  [Status:
. |ALC1/2019 POLYFILMS LIMITED  'ALC1/2019 Deferred |
by 125.09.2019 |
71 [HQ File RLA File i Lic.No/Date:5210043032[ |
| 01/87/050/00045/AM20/  |:52/24/040/00003/AM20/  116.04.2019 ;

Decision : The committec noted that hard copy of the application has not becn received from RA

' |Case No.3/3/87-ALC1/2019 [Party Name: ~ Meet No/Datc:9/87-  [Status: |
CONTINENTAL INDIA (ALC1/2019 Deferred
; IPRIVATE LIMITED 25.09.2019 [ '
72 HQFile ~RAFle " LicNoMDatc:0510410325 |
101/87/050/00048/AM20/ 1:05/23/040/0002 1/AM20/ 23.04.2019 ;
| IDecision : The committec considered the case as per agenda and decided to defer the matter for
! lexamination of the case by DPIIT .
| |Case No.:4/3/87-ALC1/2019 [Party Name: IMPEL ‘Moot No/Date:9/87-  [Status:
EXPORTS ALC1/2019 |Approved
I 25.00.2019 |
| HQFle ~ [RLAFle Lic.No/Datc:0710114792 | |
| :01/87/050/00049/AM20/ :07/24/040/00001/AM20/ 24,04.2019 i K
| D‘ccision : Based on the cxamination of the case of firm by Technical Expert (Consultant {SK}) |
|73 in File No. 01/87/050/00049/AM 19, the Committee decided to ratify the license as under :- !
l EXPORT ITEM QUANITY IMPORT ITEM QUANITY :
i POLYETHYLENE 360037.58Kg |
| FILM - LFT

(ARTICLES MADE |
88226.060Kg | o 1 DPE / LLDPE - .
LAY FLAT
. TUBING)

]
|| 20 FT P CONTAINER LINER
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" [ 30 FT PE CONTAINE :

j { E CONTAINER LINER | oo |
1 40 FT PE CONTAINER 5
| LINER 17643.560Kg !
I RA may take consequential action as per Policy / Procedures |
[ |Case No.:6/3/87-ALC1/2019 [Party Name: ARMOR 'Meet No/Date:9/87- Status:
PLAST LIMITED ALC1/2019 Deferred |

125.09.2019 ,

HQ File RLA File ~ Lic.No/Date:0710114801 | :

:01/87/050/00051/AM20/ :07/24/040/00012/AM20/ 124.04.2019

H

Decision : The Committee considered the casc as per agenda and decided issuc deficiency lctter!

74 lto the authorization holder for submission of the following information and deferred the case:-, |
a) Exact specification and use of Export Item, 5
|
b) Detailed manufacturing process indicating use of cach imported input; '
¢) Complete drawing of Export Product
" Case No.:8/3/87-ALC1/2019  [Party Name: ST.MARYS [Mect NoMDate:9/87-  [Status:
[RUBBERS PVT.LTD ALCI1/2019 Approved
; 25.09.2019 !
| HQFile RLAFil ~ Lic.No/Datc:1010060 T
i :01/87/050/00053/AM20/ :10/24/040/00004/AM20/ i169 !
i ! 24.04.2019 !
 Decision : The committce considered the casc as per agenda and decided to ratify the license asi
I under- !
! !
j EXPORT ITEM QUANITY IMPORT ITEM QUANITY 3
| DA ORDER HIGH AMONIA NATURAL | !1957MT)
75 PAIRS RUBBER LATEX (WET) 60%
. .| (TOTAL NET WEIGHT OF
gg;ﬁh Ng; 81.944M1 IMPORT ITEM USED IN
| EXPORT ITEM EXPORT PRODUCT -114.286
‘ 81.9449 MTS) MT)
MEDICAL GRADE  GRID | As per
I LAQUER  PAPER  (Packing | packing
, Matcrial) policy .
! (TOTALL. NET WEIGHT OF ;
I IMPORT ITEM USED IN !
i EXPORT PRODUCT - 10.771 i
| MT) |
! RA may take consequential action as per Policy / Procedures i |
| |case No.:19/3/87- Party Name: CINTURONES = Mcct No/Datc:9/87-  (Status:
| ALC1/2019 ALVI (INDIA)Y PVT.LTD.  ALCIi/2019 Deferred |
l ‘ 25.09.2019 i
|

lnQrte [RLAF ;Lic.NofDaié:dsmeil'o399‘
:01/87/050/00064/AM20/  |:05/23/040/00035/AM20/ 26.04.2019

I'becisio}i-': The Committee considered the casc as per agenda and decided to issuc dcﬁciency|
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|
I
r

letter to the authorization holder for submission of the follov;ing information and deferred the case:-

‘a) To indicate net import content in the Export product

b} Complete calculation for the requirement of raw materials in numbers/sq.mt/sq.foot {as the cascl
may be} for the manufacture of Export Product indicating wastage of raw materiais separately for
each export product with different sizes duly certificd by Chartered Engineer

. ) . . |
¢) Production of export product vis-a-vis consumption of all the raw materials for the last three
years duly certified by Chartered Accountant ;

77

[Case No.:29/3/87- |Fa_ny Name: INDUSTRIAL 'Meet No/Date:9/87- [Status;
ALC1/2019 RUBBER COMPANY ALC1/2019 Deferred '
, ! 25.09.2019 i
IHQ Fite RLA File ~ILic.No/Date:0410165547

:01/87/050/00074/AM20/ :04/24/040/00008/AM20/ '02.05.2019

Decision : The committec considered the case as per agenda and noted that a DL was issued to
the firm . However, firm has not replicd the DL Therefore, committee decided that a final reminder 1
to firm in this regard may be issucd and deferred the casc I

78

“|Case No.:46/3/87-

Party Name: SR LIMITED Meet No/Date:9/87-  |Status: |

ALC1/2019 {ALC1/2019 Deferred '
125.09.2019

HQ File RLA File  ILic.No/Date:0510410534 | :

:05/24/040/00072/AM20/  09.05.2019 | |

:01/87/050/00091/AM20/

Decision : The committce considered the casc as per agenda and noted that a DL was issued to
the firm . However, firm has not replicd the DL Therefore, committee decided that a final reminder

[

79

to firm in this regard may be issued and deferred the case

[ RS —

éase Nn.:371/3f§7- i’arty Némcz-éRES:f T ;l_VIcct Né;’ﬁatc:WSi—m o "Sfat_us—: 7 |
ALC1/2019 COMPOSITES & 'ALC1/2019 [Approved |

PLASTICS PVT. LTD. 125.09.2019 l
HQ File " [RLAFile i

Lic.No/Datc:0810145234
:01/87/050/00076/AM20/  |:08/24/040/00016/AM20/  [10.05.2019

Decision : Iiéiscd on the cxamination of the case of firm by Tcchnical Expert (Consultant.
{DNM}) in File No. 01/87/050/00076/AM19, the Committee decided to adopt following norms - i

[80

i

EXPORT ITEM QUANITY IMPORT JITEM QUANITY
TOPCOAT CT-6224 ‘
{NON VOLATILE - INTY YCOL 0.177Kg
MATTER NOT LESS 1Kg | NEO PENTYL GL |
THAN 60%]} :

BUTYL CELLOSOLVE 0.0751Kg
PURIFIED ISOPHTHALIC 0.221Kg j
ACID 1
PHTHALIC ANHYDRIDE 0.109Kg '
ADIPIC ACID 0.0767Kg i
RA may take consequential action as per Policy / Procedures 1 __'
Case No.:64/3/87- B ‘l;ar‘tAy Name: PHYCHEM  ‘Meet No/Date:9/87- Status: i
ALC1/2019 TECHNOLOGIES PVT. !ALCI/2_019 _ [Deferred JI
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Form e—ee e
o o ILTD. 125.09.2019 r ’

' [HQFile " [RLA File Lic.No/Date:3110067412 |
' 01/87/050/00109/AM20; :31/83/040/00101/AMIY  14.052019 I

| 'Dec'ision : The committec noted that hard copy of the application has not been rcc;i;'cd from R:A J
I' |despite reminder. Thercfore, committee decided 1o remind the RA Head and deferreg the case :

| [Case No.:5073/87. ~  [Party Name: Gov Mect No/Date:9/87. [Statuns
| |ALC12019 POLYTECH INDUSTRIES 'ALCI1/2019 [Deferred !

PVT.LTD. 25.09.2019

e e S |
Lic.No/Date:02102091 64 | :
102/24/040/00015/AM20/  115.05.2019

|
js HQY¥Ie — T TR e
1 [:01/87/050/00095/AM20/

Decision : The commitiee considered the case as per agenda and noted that g DL was issued to:
the firm . However, firm has not replicd the DL T herefore, committee decided that a final reminder '
to firm in this regard may be issued and deferred the casc '

[P 1
- - - - [ — B e e o o P a

| [CaseNo.u62y/g7.. =~ = [Pa"r'{yNé}nc.- GRPLTD., \Mect No/Date:9/87. Status: |
I IALC12019 | ALC1/2019 Deferred |
, | 125.09.2019

'82 [1Q File

RLA File " 'LicNo/Date'0310829064 3 o
:01/87/050/00107/AM20/

103/94/040/00098/AM20/ 16.05.2019 i

| . : . T : -
{ Decision : The commuttee considered the case as per agenda and decided to defer the matter for |
i ’cxamination of the case by DPIIT !

| '(césé No.:1/9/87-ALC1/2019 [Party Name: SMICOATED  {Meet No/Date:9/g7.  ~ Status: |

" PRODUCTS PVT. LTD.  |ALC1/20]9 Deferred

|i i i 25.09.2019 '
HQ File RLA File " ILic.No/Date:0310830805 |~

:03/95/040/00449/AM?20/ {05.08.2019 ’

83 (:o 1/87/050/00280/AM20/

Decision : The committee considered the case as per agenda and noted that the Hard Copy of the
application has not been recejved. Therefore, committee decided to obtain the same from firm as per
ipara 6 of Policy Circular No.23/2015-20 dated 15.05.2019 '

| [Case No.:2/9/87-A1.C1/2019 (Party?larﬁé:vORSO_]\_J " Meet No/Date:0/g7- [Status;
' ICHEMICALS ALC1/2019 Deferred |
P .‘ 25.09.2019 | !
84 HQFle 7T TTRyAT T - ILic.No/Datc:0310830940 | '
| (O1/BT/0S0/00281/AM20/  [:03/95/040/00478/AM20/  09.08.2010

Decision : The committee considered the case as per agenda and decided to defer the matter for
examination of the case by TEC{DNM}

|
|
|
i i

| [Case No.:3/9/87-ALC1/2019 [Party Nammo: BULK LIQUID Mect No/Datc9/87-  [Statues
, SOLUTIONS PVTLTD  ,ALCI/2019 Deferred

' i i 25.09.2019

! - - -y —--

| JHQ File IRLA File [Lic.No/Date:07101 15271 |

85 ):01/87/050/00282/AM20/ :07/24/040/0008 7/AM20/ 109.08.2019 |

f P . . . . . !
Decision : The Committee considered the case as per agenda and decided to issuc deficiency |

Il [letter to the authorization holder for submission of the following information and deferred the case:-
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| 'Casc No.:4/9/87-ALC1/2019 Party Name: G.B.SPORTS

’ fa) Ixact name of Polymer for L}quid Liner Iﬁlm{lmport}

Meet No/Datc:0/87-  [Status:

I
lApproved |

[Decision : The committee considered the case as per agenda and decided to ratify the license as

| ALC1/2019
b 25.09.2019
 HQFile 'RLA File Lic.No/Date:0510411
. 01/87/050/00283/AM20/ :05/23/040/00185/AM20/ 479 I
; 09.08.2019 !
86 -Decision : The committec considered the case as per agenda and decided to ratify the license as -
under:- |
EXPORT ITEM QUANITY IMPORT ITEM QUANITY I
3 |
LATEX 'B‘ALLOONS NATURAL RUBBER LATEX 111954Kg
{ASSORTED 64280K g WITH 60% DRC
COLORS & SIZES) { ® DRC} I
RA may take consequential action as per Policy / Procedures
| |Case No.:5/9/87- [Party Name: VARUN  |Mect No/Date:9/87-  |Status:
. ALC1/2019 BEVERAGILS LIMITED 'ALCI1/2019 Approved
| 25.09.2019 !
| IHQ File RLA File 'Lic.No/Date:0510411487 ’” T
; :01/87/050/00284/AM20/ :05/24/040/00273/AM20/  09.08.2019
i

;under:-

b EXPORT ITEM QUANITY IMPORT ITEM QUANITY | |
* POLYETHYLENE SHRINK LLDPE GRANULES |
| | WRAP FILM ETHYLENE-ALPHA- |

[T.C. SINGLE LAYER 300MT | OLEFIN  COPOLYMERS, 6MT | |

87| | FLEXIBLE PACKAGING HAVING A  SPECIFIC !

MATERIAL] GRAVITY LESS THAN 0.94 ’
HDPE GRANULES

POLYETHYLENE HAVING oMr |

A SPECIFIC GRAVITY OF .

0.94 OR MORE |

LDPE GRANULES !

POLYETHYLENE HAVING simr | |

A SPECIFIC GRAVITY !

LESS THAN 0.94 !

LLDPE GRANULES .

| LINEAR LOW DENSITY 46MT | |

P POLYETHYLENE |

o RA may take consequential action as per Policy / Procedures |

™ |Case No.:7/9/87-ALC1/2019 [Party Name: RELIANCE ~ Mcet No/Date:9/87-  [Status: |

| ! INDUSTRIES LIMITED | ALC1/2019 Deferred |

o 125.09.2019 |

i HQFle RLA File |Lic.No/Date:0310830945 !

L 01/87/050/00286/AM20/  [03/95/040/00481/AM20/  113.08.2019 o

‘ chcisi(m :The committce considered the casc as per agenda and decided to defer the matter, H l

[89 [Case No.-8/9/87-ALC1/2019 [Party Name: GUARNIFLON [Mect NoMDate:9/87-  [Status:
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} ~ INDIAPVTLTD.  IALC1/2019 Deferred
125.09.2019

HQ File RLA File ;Lic.No/Date:03 10830964
0]/87/050/00287/AM20/ 03/94/040/00388/AM20/ 13.08. 2019

[Decxsmn Thc committce conSIdcrcd the case as per agcnda and dcc1dcd to defer the matter for
! lexamination of the case by TEC{SK}

) Case No.:9/9/87-A1C1/2019 [Party Name: RELIANCE ‘Mect No/Date:9/87- Status:
INDUSTRIES LIMITED ‘ALC1/2019 Deferred
i 25.09.2019
90 ‘HQ File RLA File 7 iLic.No/Date:03 10830985 |
:01/87/050/00288/AM20/ |:03/95/040/00378/AM20/  |14.08.2019

; |Dcc1510n The commmcc consudcred thc case as per agenda and decided to dcfcr the matter !

Case No.:10/9/87-  |Party Name: RELIANCE  Mcct No/Date:9/87-  [Status: |
ALC1/2019 INDUSTRIES LIMITED  JALC1/2019 Deferred '
125.09.2019 |

Mugrie ™ 7 [RLATle
:01/87/050/00289/AM20/  |:03/95/040/00432/AM20/

 [Lic.No/Date:0310830986
114.08.2019

|Dcc1smn The committce considered the casc as per agenda and decided to defer the matter 3

CaseNo.11/9/87-  |Party Name: RELIANCE  |Mect No/Date:9/87- ~ [Status:
ALC1/2019 INDUSTRIES LIMITED ALC1/2019 Deferred
25.09.2019 ;

lRLAFE Lic. NofDatc 0310830987 -------------- i

|

H

g Fie
:01/87/050/00290/AM20/

:03/95/040/00375/AM20/ 14.08.2019

|Dcc1smn The committee considered the case as per agenda and decided to defer the matter

| CaseNo:12/9/87- Party Name: RELIANCE ~ Meet No/Datc:9/87-  [Status:
. |ALC12019 INDUSTRIES LIMITED ~ 'ALC1/2019 Deferred
|

93 1HQ File RLA File Lic.No/Date-03 10830988
01/87/050/00291/AM20/ _:03/95/040/00347/AM20/ 114082019

IDec:smn ic commlttcc con51dcrcd the case as per agcnda and decided to defcr the mattcr

|
25.09.209 i
i
}

[ [Case No.:13/9/87- N Party Name: RELIANCE -“rlqéet No/Date:5/87- Status: |
ALC1/2019 INDUSTRIES LIMITED |ALC1/2019 Deferred
125.09.2019 ]

94 HQ File RILA File Lic.No/Date:03 10830989 |

1:01/87/050/00292/ AM20/ :03/95/040/004 1 5."AM20/ 114.08.2019 |

ﬁ)emsmn Thc commutcc consndcrcd the casc as per agcnda and dcc1ded to dcfcr the mattcr

|
i B 0]/87/050/00293/AM20." :31/83/040/00070/AM20/ 114.08.2019
|
|

| |Case No.:14/9/87- " [Party Name: REICHHOLD iMc—ctNOIDatc:S)/ST-_ “IStatus: !
| ALC1/2019 INDIA PRIVATE LIMITED |ALC1/2019 Deferred |
o 125.09.2019 |
93 HQ File " [RLATile “ Lic.No/Datc:3l]0067501’ |
i
|

“DCCISlon 'Ihc commlttcc conmdcrcd the case as S per agcnda and notcd that the Hard Copy of thc
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iapplication has not been received. 'l‘hcrc}gl%,r committee decided to obtain the same from firm
Therefore, committee decided to obtain the same from firm as per para 6 of Policy Circular
|No.23/2015—20 dated 15.05.2019 !

Case No.:15/9/87- *[Party Name :REICHHOLD ‘Mect NoDate:9787- ~ [Status:
ALC1/2019 INDIA PRIVATE LIMITED 'ALC1/2019 Deferred

i 25.09.2019 }
HQ File RLA File ‘Lic.No/Date:3110067502 |~~~
01/87/050/00294/AM20/  |:31/83/040/00069/AM20/  14.08.2019

application has not been received. Therefere, committee decided to obtain the same from firm
Thercfore, committec decided to obtain the same from firm as per para 6 of Policy Circular

i
|
|
Decision : The committce considered the case as per agenda and noted that the Hard Copy of thc‘
N0.23/2015-20 dated 15.05.2019 i

S st - — e e
Case No.:16/9/87- 'Party Name: RELIANCE m:t No/Date:9/87- Status: |
ALC1/2019 INDUSTRIES LIMITED IALC1/2019 Deferred i

25.09.2019 |

97 4Q File RLA File Lic.No/Datc:0310831018 o
:01/87/050/00295/AM20/ :03/95/040/01 160/AM 19/ J16.08.2019 :

| Rttt it s N PR

| |Decision : The committec considered the case as per agenda and decided to defer the matter '
ICase No.:17/9/87- [Party Name: SHRINATH ~ "Moet No/Date:o/s7. Status: |
JALC1/2019 ROTOPACK PRIVATE IALCL/2019 Deferred 1
! LIMITED 125.09.2019 !
HQ File RLA File " [Lic.No/Date:09 10067887 |
98 |:01/87/050/00296/AM20/ :09/24/040/00246/AM20/ '16.08.2019 |

99

i
|

Becision : The committee considercd the case as per agenda and noted that the Hard Copy of the
application has not been received. Thercfore, committee decided to obtain the same from firm |
Therefore, committee decided to obtain the same from firm as per para 6 of Policy Circular,

No0.23/2015-20 dated 15.05.2019 |
Case No.:18/9/87-  [Party Name: KINGSPAN Meet No/Date:9/87-  |Status: }
ALC1/2019 INSULATION PVT.LTD., |ALC1/2019 Deferred |
| '25.09.2019 '
HQFile  [RraFwie 7 Lic.No/Date:3110067505

:01/87/050/00297/AM20/  |:31/83/040/0007S/AM20/  '16.08.2019 |

Decision : The committee considercd the casc as per agenda and noted that the Hard Copy of thei
application has not been received. Therefore, committee decided to obtain the same fron.l firm |
Therefore, committee decided to obtain the same from firm as per para 6 of Pelicy Circular |
No0.23/2015-20 dated 15.05.2019 |

' - : i
T :RE ! Date:9/87- Status:
Casc No.:19/9/87- Party Name: RELIANCE  [Meet No/ |
|A;sé 12019 INDUSTRIES LIMITED  |ALCI/2019 'Deferred |
| 25.09.2019
100 “rHQ File "[RLA File [Lic.No/Datc:0310831057 |

-01/87/050/00298/AM20/  |:03/95/040/00451/AM20/ 119.08.2019 |

{Decision : The committee considered the case as per agenda and decided to defer the matter

.- - SN, i

[ ICa P : i Mect No/Datc:9/87- IStatus: |

|Case No.:20/9/87- {Party Name: NANOFIL ! | |

10l ALc12019 _ {TECHNOLOGIES  |ALCY2019 \Deferred |
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PRIVATE LIMITED [25.09.2019

HQFile rRLA File
:01/87/050/00299/AM20/ ,61/24/040/00006/AM20/

Llc No/Datc 611000
19.08.2019 |

Dec:smn The commiittee considered the case as per agenda and noted that the Hard Copy of the
application has not been rceeived. Thercfore, committee decided to obtain the same from firm

| 01/87/050/003 OO/AMZOI i 03/95/040/00492/AM20/

120.082019 3

[Case No.:21/9/87- [Party Name: RELIANCE  [Mect No/Date:0/87. ~ Status: ,
ALC1/2019 !INDUSTRIES LIMITED  |ALC1/2019 Deferred

! 25.09.2019 ! '

102 'HQ File ’RLA Filc "ILic.No/Date:03 10831072 rﬂ !

|Casc No.:22/9/87- |Party Name: RELIANCE  [Mcct No/Date-9/87- }Stams:
{ALC1/2019 INDUS TRIES LIMITED  |ALC1/2019 ;neferred
i 25.09.2019

193 Q File T RLAFile | Lic-No/Date:031083 1073 ]
; 01/87/050/0030 [/AM20/ 1:03/95/040/00493/AM20/  20,08.2019

lDeclsmn The comm:ttcc COI’IS]dcl‘cd the case as per agcnda and dec1dcd to defer the mattcr

[ 01/87/050/00302/AM20/ ™ 03/95/040/00491/AM20/ |20 08 2019 |

lDecxslon Thc committec cons.1dercd thc casc as per agcnda and dcmdcd lo dcfcr the mattcr

Case No.:24/9/87- {Party Name: MOTHERSON  [Mect No/Date:9/87- %Status:
ALC1/2019 (SUMI SYSTEMS LIMITED |ALC1/2019 Deferred
, 25.09.2019 |
105 |HQ File 'RLA File Lic.No/Datc:0510411568 |
01/87/050/00303/AM20/  !: 05/24/040/00266/AM20/  [20.08.2019 ;

Decision : The committee considered the casc as per agenda and dcc1dcd to defer the matter for
examination of the case by DPIIT

Case No.:23/9/87- * [Party Name: RELIANCE Moot No/Date:9/87-  [Status:
ALC1/2019 INDUSTRIES LIMITED  |ALC1/2019 iDcferrcd |
25.09.2019 -
194140 File ] IRLA File " 'LicNo/Date:0310831074 |

L

i
i

[ i i e i —

DCCISlon The committce considered the case as per agenda and decided to defer the matter for
exammatlon of the case by DPIIT

Pk 01/87/050/00304/AM20/ [:03/95/040/00486/AM20/

21.08.2019

40
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iCase No.:28/9/87- ]Party Name: MALAYA Mecet No/Date:9/87- EStatus:

'ALC1/2019 IRUB-TECH INDUSTRIES  |ALC1/2019 Deferred

’ | 25.09.2019 !
106 [HQ File ~ RLAFle 7 [Lic.No/Date: 1010060249 | !

[O1/87/050/00307/AM20/ :10/24/040/00041/AM20/  |20.08.2019

|
i
|

1

iCasc No.:25/9/87- Party Name: TIME * [Mect No/Datc:9/87-  'Status:

ALC1/2019 ITECHNOPLAST LTD. ALC1/2019 |Deferred I
107 | 25.09.2019

'HQFile © " [RLATile "~ |Lic.No/Date: 0310331120'

. . oo



jDegision : The committec considered the casc as per agenda and noted that the Hard Copy of the
application has not been received. Therefore, committee decided to obtain the same from firm
i‘Therc:forc, committee decided to obtain the same from firm as per para 6 of Policy Circular
{N0.23/2015-20 dated 15.05.2019 :

- —

{Case No.:26/9/87- }Party Name: RELIANCE  [Moet No/Date:0/87- TStatus;
IALC1/2019 INDUSTRIES LIMITED  |ALC1/2019 'Deferred
| 25.09.2019 : |
- - e e e o e b e
108 P{Q File RLA File Lic.No/Date:0310831122 |
:01/87/050/00305/AM20/  |:03/95/040/00522/AM20/  121.08.2019 '

lDecision : The committee considered the casc as per agenda and decided to defer the matter !

i “ErCase No.27/9/87- 5Party Name: RELIANCE ‘EMcct No/Date:9/87- Status:
| iALC12019 INDUSTRIES LIMITED | ALC1/2019 [Deferred

| ; l25.09.2019 ‘
199 HQ Tile RLA File " [Lic.No/Date:0310831142 | |

21.08.2019 !

i
| :
‘ <01/87/050/00306/AM20/ (:03/95/040/00524/ AM20/

fDecision : The committee considered the casc as per agenda and decided to defer the matter

[ [Case No.:29/9/87- Party Name: SUNLEX ~ Mcct No/Date:9/87-_ [Status:

| jALCu2019 IFABRICS PYT. LTD. ‘ALC1/2019 IDeferred
. E 25.09.2019 :
110 HQ File IRLA Filc Lic.No/Date:2410042839

i:01/87/050/00308/AM20/ {:24/24/040/00024/AM20/ 21.08.2019 |

i - . - . -
Decision : The committee considered the casc as per agenda and decided to defer the matter for

F
|
jexamination of the casc by TEC{SK} %

Case No.:30/9/87- ;[Party Name: CHIRAG [Mcct—ﬁng;;—9787—-mum " Status:
. laLcinore ‘ENTERPRISE ALC1/2019 ‘Deferred
; : 125.09.2019 . :
j HQ File "RLAFile  |Lic.No/Date:2410042840 ;

1111 ,:01/87/050/00309/AM20/ E:24/24/040/00007/AM20/

22.08.2019

\Decision : The committce considered the case as per agenda and noted that the Hard Copy of the
;application has not been received. Therefore, committee decided to obtain the same from firm
IThercforc, commitice decided fo obtain the same from firm as per para 6 of Policy Circular
IN0.23/2015-20 dated 15.05.2019

(Case No.:31/9/87- * [PartyName: CHIRAG ~ [Mecct No/Date:9/87-  Status: |
IALC1/2019 [ENTERPRISE ALC1/2019 Deferred !
! | 25.09.2019 | |
HQFl  RLAFle ] Lic.No/Date:2410042841 !

112 :01/87/050/00310/AM20/  [:24/24/040/00014/AM20/  |22.08.2019 i ;

Decision : The committce considered the casc as per agenda and noted that the Hard Copy of the j
application has not been received. Therefore, committee decided to obtain the same from firm!
‘Therefore, commitiec decided to obtain the same from firm as per para 6 of Policy Circular
'N0.23/2015-20 dated 15.05.2019 !

| . CaseN0.:32/9/87-  Party Name: NAVRATAN  |Mect No/Datc9/87-  ‘Status: |
13 ALc1ao1 SPECIALTY CHEMICALS |ALC1/2019 Deferred
a1
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| ILLP - [25.092019 I i
g S e R S
HQ Filc RLA File iLic.No/Datc:0810146033 |

~01/87/050/003 1 1/AM20/ {:08/24/040/00085/AM20/ [22.08.2019

| |
| A !
i [Decision : The committee considered the case as per agenda and decided to defer the matter for
| |examination of the case by TEC{SK} :

[ iCase No.:33/9/87- mg__-_iParly Name: GENAU " [Meet No/Date:9/87- IStatus: o

ALC1/2019 IMANUFACTURING ALC1/2019 Deferred '
'COMPANY LLP 25.09.2019 |

| [HQFile IRLA File Lic.No/Datc:0510411615 | |

114 i:01/87/050/003 1 2/AM20/ :05/23/040/00176/AM20/ 23.08.2019 i \

Decision : The committee considered the casc as per agenda and noted that the Hard Copy of the J

;application has not been received. Therefore, committee decided to obtain the same from firm|
‘Thercfore, committee decided to obtain the same from firm as per para 6 of Policy Circular |
i IN0.23/2015-20 dated 15.05.2019 '

....... - ——— _— —_—

Case ]\fb.:§4/9)’§7- o EParty-Nalnc: MINDA ’i‘G T\;Icct No}Datc:9/8:f'— ) \Status
ALC1/2019 '"RUBBER PRIVATE IALC1/2019 'Deferred )
Py ,LIMITED '25.09.2019
' HQ File RLAFile  Lic.No/Datc:051041 1616

115 ::01/87/050/00313/AM20/ 5:05/24/040/00301/AM20/ 23.08.2019

Decision : The committee considered the casc as per agenda and noted that the Hard Copy of the
application has not been received. Therefore, committee decided to obtain the samc from firm
Therefore, committee decided to obtain the same from firm as per para 6 of Policy Circular |

No.23/2015-20 dated 15.05.2019 |

| ICaseNo.35/9/87- iPartyNamc RELIANCE  [Moot NoDate:9/87-  ‘Status |
ALC1/2019 INDUSTRIES LIMITED ~ 'ALC1/2019 ‘Deferred |
| 125.09.2019 ‘
H6 porte 7 " IRLAFile |Lic.No/Date:0310831216 ;

:01/87/050/00314/AM20/  1:03/95/040/00518/AM20/ 26.08.2019

tDecision : The committee considered the case as per agenda and decided to defer the matter

— m e ————

[ iCase No.:36/9/87-  Party Name: ZENITH Moot No/Date:9/87-  Status: |
L ALCL2019 INDUSTRIAL RUBBER  |ALC1/2019 Deferred |
| PRODUCTS PVT. LTD  125.09.2019 é
| hoFRe T T IRLA File Lic.No/Date:03 10831223 | |
1117 [01/87/050/003 1S/AM20/  03/95/040/00475/AM20/  [26.08.2019

IDecisioin : The committce considered the case as per agenda and noted that the Hard Copy of the ’

application has not been received. Therefore, committee decided to obtain the same from firm |
‘Therefore, committee decided to obtain the same from firm as per para 6 of Policy Circular&
| N0.23/2015-20 dated 15.05.2019 '

''''''' |Case No.:37/9/87- [Party Name: RELIANCE ' t No/Date:9/87-  'Status: §
ALC1/2019 INDUSTRIES LIMITED  |ALC1/2019 Deferred |
| ! 25.09.2019 |

18 157q File - 'RLA File " |Lic:No/Date:0310831245 | !
:01/87/050/00316/AM20/  1:03/95/040/00484/AM20/  [27.08.2019 -

e

[Decision : The committee considered the case as per agenda and decided to defer the matter
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| |Case No.:38/9/87- Party Name: NITREX  [Meot No/Dato0/37. " Status:

} IALC1/2019 .CHEMICALS INDIA ALC1/2019 Deferred |
. LIMITED 25.09.2019 ,

| ;HQ File IRLA File Lic.No/Date:5210043160 | T

[119 :01/87/050/00317/AM20/  |:52/24/040/00028/ AM20/ . i

27.08.2019

'Decision : The committee considered the casc as per agenda and noted that the Hard Copy of the |
application has not been received. Therefore, committee decided io obtain the samec from firm
tThereforc, committee decided to obtain the same from firm as per para 6 of Policy Circular
No0.23/2015-20 dated 15.05.2019

PrR— o s

ECJQE"NO.:":{bibié%- o “;‘Pa}"t{Nar_rié{NITR'Eic‘ "~ [Meet No/Date:9/87- 'Status: -.
| ALC1/2019 CHEMICALS INDIA ALC1/2019 Deferred |
O LIMITED 25.00.2019 i
; iHQ File ~ " RLAFile " |Lic.No/Datc:5210043163 | T
|

120 1:01/87/050/003 1 /AM20/ :52/24/040/00029/AM20/ 28.08.2019 ;

Decision : The committec considered the casc as per agenda and noted that the Hard Copy of the l
application has not been received. Thercfore, committee decided to obtain the same from ﬁrml
Therefore, committee decided to obtain the same from firm as per para 6 of Policy Circular|
| 1N0.23/2015-20 dated 15.05.2019 :

Meeting ended with 2 vote of thanks to the Chair.,

———
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